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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thursday, 4th December, 1947

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Speaker (T#e Honourable Mr. G. V. Mavalankar) in

$he Chair. ,

STARRED QUESTIONS AND ANSWERS.

() ORAL ANSWERS.
INDUSTRIAL CENSUS IN INDIA.

581.*Prof. N. @G. Ranga: Will the Honourable Minister of Industry and
Bupply be pleased to state: -

(a) whether any industrial census has so far been taken in Indim;

(b) whether Government are aware that such census has been taken more
than once in England; and

(c) whether Government propose to consider the advisability of organising
such an industrial survey in India at an early date?

The Honourable Dr. Syama Prasad MooOkerjee: (a) and (c). Government are
aware of the value of an industrial survey and have set up a central organi-
sation for this purpose. This orgamsation took all preliminary action to conduct
a census for 1946 of manufacturing industries orgapised on a factory scale.
The necessary powers have been taken under the Industrial Statistics Acs,
1942 which casts the duty on the Provinces to collect the actual figures and
on the Central Government to correlate them. The present census will cover
29 industries or approximately 50 per cent of existing factories. It is the
intention to extend the census gradually to cover all factories in existence.
Unfortunately the Provinecs have not as yet up organisations adequate to
the task of collecting gnd checking the returns and only a small proportion of
the returns has been received from them. The Government of India are
reviewing the entire question and will discuss this with the Provincial Mini-
sters at the ensuing Industries Conference.

(b) Yes.
Prof. N. G. Ranga: May I know what the plans of the Government sre——in
how many years they expect to be able to complete this?

The Honourable Dr. Syama Prasad Mookerjee: As I have just explained.
our difficulty has been that the Provinces have not checked the returns which
they were expected to do under the provisions of the Act. In fact nearly 40
per cent of the industries submitted their returns in 1944, 44 per cent of thein
submitted returns in 1945 and 70 per cent submitted their returns in 1946.
and the Provinces have been able to check not mcre than 10 per-
cent for each of these three years. Unless the organisation acts
in full co-operation with the Provinces it is very difficult for me to
mention a date within which the work will be completed.

Prof. N. @. Ranga: Is this census being carried out nnder the direction of
the Economic Adviser or under any other officer, and if 8> what is the relation-
ship between this organisation and the Economic Adviser?

The Honourable Dr. Syama Prasad Mookerjee: This is directed by the
Btatistic Officer, Dr. Kaul, who works under the Ministry of Industries, but
suppose he works in co-operation with the Economic Adviser.

( 1201 )
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Shri K. Santhanam: May I know whether there is any constitutional diffi-
culty in getting compulsory returns from sll factories?

The Honourable Dr, Syama Prasad Mookerjee: The Factories are expected
to file their returns, but the returns have got to be checked by the Provincial
Governments, and the Provincial Governments do not have the machinery to
do this work. .

Bhr K, Santhanam: Cannot the Central Government devise the machinery?

The Honourable Dr. Syama Prasad Mookerjes: That is exactly what is now -
under consideration.

Prof. 8hibban Lal Sakeena: Is the Honourable Minister aware that mostly
the industries concerned do not supply correct figures, and will he consider
the question of appointing government Inspectors to visit the factories and
callect the information?

The Honourable Dr. Syams Prasad Mookerjee: Nearly about 70 per cent of
the manufacturing industries on factory scale did submit their returns. Buf
of courso I quite realize the necessity for setting up an organisation which will
work in a co-ordinated fashion.

Shri Raj Krishna Bose: May I know what is the exact difficulty in the
matter of receiving co-operation from the Provinces?

The Honourable Dr. Syama Prassd Mookerjee: The Provinces have no
orgunisations of their own and up till now it has not been possible for the
Centre to set up an organisation which will work in all the Provinces in India.

Shri Mihir Lal Ohattopadhyaya: May I know whether the Government has
taken the trouble to enquire about the caustic soda manufacturing factories
fn India, and it so how many factories there are?

Mr. Speaker: It does not arise,

8hri T. A. Ramalingam Ohettiyar: Cannot the Inspectors of Factories take
up this work?

The Honourable Dr. Syama Prasad Mookerjes: That js one of the suggest-
fona wheh we made to the Provinces, but it was pointed out that they are
already fully overworked.

8hri M. 8. Aney: Cannot Factory Inspectors who were appointed some time
ago be used by the Government of India for this purpose?

The Honourable Dr. S8yama Prasad Mookerjee: As I stated just now, in
gome cases an attempt was mnde, but they are already so overworked thal
they connot do this work properly.

Crote Ratiox 1 Dzuri.

582. *Prof. N. G. Ranga: Will the Honourable Minister of Industry and
Bupply be pleased to state:

{#) whether it is o {act that cloth ration in Delhi has recently been increased
and if so, in what proportion;

{h) whether Government are aware that the cloth ration in Delhi is high
compared to the ration offered in different provinces;

«) what quantity of cloth ration per adult is allotted in rural areas; and .

{1} whether any effort will be made to increase the cloth ration for the
people in the rural areas?

The Honourahle Dr. Syama Prasad Mookerjee: (a) Yes, the normal oloth
ration in Deolhi has been multiplied by four during the vurrent quarter. The
disturhances in the Punjab, and the consequent traffic dislocations, resulted
in heavy accumuniations of cloth with Mills and dealers in Delhi, which nobody
in the diaturbed areas was in a position to accept. It was decided to reduce
these accumulations by increasing supplies to consumers in Delhi.
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(b) ﬁot the normal Delhi cloth ration.

(c) The normal quartely ration of cloth in Delhi’s rural areas is 3 yal.'ds 8
head for adults and 8 yards for children, whereas in the urban area it is 44
yards for adults and 2} yards for children. As I have already said, these
quotas have been multiplied by four in the current quarter.

(d) In view of what I have already stated, this does not seem necessary.

Prof. N. @G. Ranga: How is it that when Government was faced with the
accumulations of cloth in Delhi Government thought it fit to distribute it only
to residents of Delhi and not to rural areas or to distribute it to other Pro-
vinces?

The Honourable Dr. Syama Prasad Mookerjee: So far as the accumulations
in Delhi were concerned, naturally they could be distributed only in Delhi
because the main difficulty in the distribution of this cloth was transport. So:
far as the accumulations in other Provinces are concerned, orders have alrendy
been passed and they also are being distributed. I can give the latest figure.
Up till this day 49,000 bales have been distributed from the accumulated
_ quantity amongst the different Provinces in India.

Shri Deshbandhu Gupta: Is it not a fact that the quota in Delhi compared
unfavourably with Caleutta and Bombay all along and it is onlyin this quarter
that this extra quota was given?

The Honourable Dr. Syama Prasad Mookerjée: No.

Shri Deshbandhu Gupta: Is it not a fact that in Bengal and Bombay where
there arc big rural areas, the population in the cities of Calcutta and Bombay
were benefitting at the cost of the rural population and were getting per capita
greater ration than the people in the urban city of Delhi?

The Honourable Dr. Syama Prasad Mookerjee: On an average about 10
to 12 yards per head are allotted to each Province, barring a few Provinces in
which exceptions were made, like N. W. F. P. and Sind which are outside
our calculation today. It remains for the Province concerned to allocate the
quota between the urban and rural areas. If in any particular Province the
rural areas were given less, the Government of India has no responsibility at
all in the matter. - i '

Shri Deshbandhu @Gupta: But the fact remains that Delhi did get less than
what people in Calcutta and Bombay got.

Begum Aizaz Rasul: May I know the approximate amount of cloth con-
tained in each bale?

The Honourable Dr. Syama Prasad MoOkerjee: It comes to about 1,500
yards roughly.

Shri R. K. Sidhwa: May I know when Government intend to decontrol cloth?
. The Honourable Dr. Syama Prasad Mookerjee: That is coming up as an
item in the cut motions and the matter will be discussed then.

Shri R. K. Sidhwa: Is he not prepared to give an answer in advance?

The Honourable Dr. Syama Prasad Mookerjee: It will be decontrolled az
8oon as possible. ) .

Shri R. K. Sidhwa: What is the meaning of ‘as soon as possible’?

Mr. Speaker: Next question.
MoToR CAR MANUFAOTURING FAOTORIES.

583. *Prof. N. G. Ranga: Will the Honourable Minister ‘of Industry and
Bupply be pleased to state:
. (e) how many motor car manufacturing concerns have come into existence
| India and where; *
(b) their capacity for prodnction of cars;
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(c) the assistance given by Government to them;

(d) the eontrol that Government have over their management; and

(e) the pluns of Government to establish in India a sufficient number of
motor car manufacturing factories?

The Honourable Dr. Syama Prasad Mookerjee: (a) Three factories, two ab
Bombay and the other at Calcutta, are under construction. ’

(b) Their eomhined cspacity when the entire plant has been installed is
expected to be 20,000 vehicles per annum. .

(¢) GGovernment are giving assistance to the three factories to obtain building
materials and foreign techni~a' nszistance and have provided do'lar tacilities.

(d) None, 8ir, but the concerns accept advice and instructions given by
Government.

(e) Government proposes to promote and assist the establishment of two
more factories,

Shri H. V. Kamath: Who are the promoters and Directors of these three
concerng?

The Homourable Dr. Syama Prasad Mookerjee: The first one is connected
with Birlas; the second with Mr. Walchand Hirachand; and the third is a
Gujerati concern,
+.. Beth Govinddas: By what time do Government expect the first Indian car
would come out from these factories?

The Honourable Dr. Syama Prasad Mookerjes: By 1950 or 1951 we expect
that the car will be manufactured in India.

8hri 8, Nagappa: May 1 know if Government have taken any shares in
there companies?

The Honourable Dr. Syama Prased Mookesrjee: No.

Mr. R. K. Sidhwa: May I know whether all the parts of these cars will be
manufactured in Indin or the parts will be imported and they will be merely
amsembled here?

The Honourable Dr. Syama Prasad Mookerjee: Now of course they will be
smomhled in a Jaree proncrtion. hut by 1950 or 1951 it is expected ¢hat the
oars will be manufactured in India.

Mr. Tajamul Husain: Do (Government propose %0 take shares in  these
companies”

The Homourabls Dr. Syama Prasad Mookerjee: That has not been oonsidered.

Shri B. J. Khandekar: May I know from Government whether Govern-
ment did not get any other concerns in India than Birlas and others mentioned?

Mr. Speaker: Order, ordor.

Prol. N. G. Ranga: In view of the fact that this motor car manufacturing
industry is & standardized one and there are not many risks involved in it, will
Government consider the advisability of themselves starting a factory?

The Honourable Dr. Syama Prasad Mookerjes: That will be considered if
NBCOSKATY.

8hri Mohan Lal Saksena: As the motor car industry is a key industry. does
not the Government think that it should take steps to set up some industry
by which it may be produced earlier?

The Honourable Dr. Syama Prasad Mookerjee: The main difficulty will be
about the manufacture of the engine and that will require a little time.

Dr. V. SBubrahmanyam: Have the Government given any tariff proteetion
o the industry?

Shri T. T. Krishnamachari: Mav T wusk whether Government consider thaé
the motor *ar Industry is a standardized industry?
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The Honourable Dr. Syama Prasad Mookerjee: Yes.

Prof. N. G. Ranga: Is it not a fact that in the policy statement published.
by the Government of India two years ago it was stated this motor car manu-
facturing industry was considered to be one of those industries in which Govern-
ment can very conveniently have a controlling interest?

The Honourable Dr. Syamsa Prasad Mookerjee; That has not been con-
sidered by the present Government. ' .

Shri Raj Krishna Bose: Do not any of these factories manufacture any part:
of a car?

The Honourable Dr. Syama Prasad Mookerjee: Very small proportion now.

ProDUOTION OF MILLYARN AND CLOTH

564. *Prof. N. G. Ranga: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the production of mill yarn and cloth has gone
down during this year and if so, why;

(b) whether the attention of Government has been drawn to the pamphlets
published by Shree Khandubhai Desai and also by Sri Vadilal Lallubhai about
the- varfous mal-practices indulged in by many Textile mill-owners; and

(¢) whether any efforts have been made to reduce the margin of profits
absorbed by the spinning mills and also the weaving mills, and what are the
relative prices of cotton, yarn and cloth of the principal varieties used by the
general public? :

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, Sir, it is a fact
that production of mill yarn and cloth has gone down during this year. This
is due to the introduction of the 8 hour day, communal disturbances, strikes
and absentceism, and the tendency on the part of mills to change over to
finer counts.

(b) Yes, Sir. .

(c) Since the inception of cotton textiles control in 1943 Government have
reduced the prices of cloth and yarn from time to time. A statement is laid-
on the table of the House which shows the rclative prices as between cotton,
yarn and cloth of some of the principal varieties.

Warp and Weft counts Cost of Cot-|Cost of Yarnl Ex-mill

esc ription of cloth
ton used| consumed | price pex

Warp | Weft | Reed |Pick:- [ per pou d| por jom pound of
of grey] of grey| grey cloth.,
cloth, cloth

. Rs. As. Ps +. As. Ps|Rs. As, Ps.
1. Dho%n 19 19 40 36 0 11 & 11 8 1 7 2
2. Spr:_cm.l sheeting 13.6 15,5 ] 42 38 0 11 & 0 14 1 1 8 0
3. Tw_nll 20 30 72 60 0 14 2 1 3 3 11 3
4. Drill Grey 16 20 | 48/3 40 0o 12 9 1 1 5 T 7 9
6. Cellular Shirting 16 20 | 32/4 40 0 12 9 11 5 1 9
6. SBaree 16 20 40 40 0 12 9 11 11 1
7. Long Cloth . 1221 30 52 | 48 |0 14 211 4 & o 3

Shri H Ananthasayanam Ayyangar: May I know, Sir, if the mills still are
bot making a profit in declaring a dividend of 20 to 50 per cent.?

The Honourable Dr. Syama Prasad Mookerjee: Not all.
 Prof. N. @. Ranga: Is it not a fact, Sir, that there is a great disparity between
the price of cotton. the rie of varn and the pricc of cloth, taking into considera-

<

#ion the relative cost of production?

Thg Honourable Dr. Sya_ma Pragad Mookerjee: Well, the difference is not
very wide. Of course the prices also vary. As the Honourable Mcmber knows,
the price of cotton is also going up now.
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* Shri M. Ananthasayanam Ayyangar: May I know, Bir, if in order to step
up production there is any proposal to establish spinning mills by the State itselt
in some parts of India where cotton is grown, for instance in the Ceded districts
-of the Madras Presidency ?

The Honourable Dr. Syama Prasad Mookerjee: Government has no plan under
-consideration for having its own textile mills.

Bhri Mohan Lal Saksena: May I know what steps Government have taken to
-discourage the tendency on the part of mills to weave finer cloth?

The Honourable Dr. S8yama Prasad Mookerjee: I would draw the attention
-of the Honourable Member to the resolution which was issued by the Govern-
ment of India a few days ago on this subject. A committee was appointed and
e standardized scheme has been adopted. Steps are being taken to enforoe
thut scheinc.

8hri Mohan Lal Baksena: Is it not a fact that the price of fine cloth has not
ibeen roduced as compured with coarge cloth?

The Honourable Dr. Syama Prasad Mookerjee: We have not reduced prices
but we have reduced the price at which the mills will be paid, and the entire
question of prices is being referred to the Tariff Board. :

Shri Khandubhai K. Desal: Are Government aware that there is a greaf

_disparity between the actual production and the production that is shown to the
Textile Board figures?

The Honourable Dr. Syama Prasad Mookerjee: I know that is what the
Honourable Member has always maintained.

8hri M. Ananthasayanam Ayyangar : Will Government be pleased to state
whether the actual production as released corresponds to the actual outturn of
the mills?

The Honourable Dr. 8yama Prasad Mookerjee: This proposition is very much
challenged by the millowners themeselves. But what we have done recently is
we are going to have Unit Production Committees on which representatives of
labour and also of the industry will sit. There will also that Regional Com-
mittees and we expect to have provincial committees and an all-India committee
also to see that there is no waste or leakage so far as production goes.

8hri Mohan Lal Saksena: Did the Government however try to verify whether
actual production corresponded with the statement submitted by the mills?

The Honourable Dr. Syama Prasad Mookerjee: As I have just explained, we
are now going to have a machinery which will make it possible for Government
to check and verify the allegations which are now being made.

Dr. V. Subrahmanyam: Have the Government any idea of allotting more
yarn for the purpose of manufacturing sewing balls for which there is grea$
demand from all provinces?

The Honourable Dr. Syama Prasad Mookerjee: If more yarn is produced,
then Government will also consider that demand.

Dr. V. Subrahmanyam: The Bombay Kohinoor Mill is producing more yarn,
‘but the quota is to be inoreased and distributed to provinces. Provinces require
@ larger quota and there is a great demand from dealers.

The Honourable Dr. Syama Prasad Mookerjee: If any representation on tha$
‘point is received, it will be considered. *

Prof. N. G. Ranga: Has the attention of Government been drawn to the faad
t-lmlt the Madras Government has withdrawn its Control Officer over the spinning
mills?

The Honourabls Dr. Syama Prasad Mookerjee: That is a matter for the
provincial government to decide.
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Prof. N. G. Ranga: Have Government, Sir, given any consideration bo.the
resolution passed recently by the All India Congress Committee suggesting that
the cloth control should be removed as soon as possible?

The Honourable Dr. Syama Prasad Mookerjee: The Honourable Member is
awure that that is one of the matters which the Government has referred to the
Tarif Board for advice. .

Prof. Shibban Lal Saksena: Will the Honourable Minister please state what
portion of the decrease in production of yarn and cloth is due to strikes?

The Honourable Dr. Syama Prasad Mookerjee: 1t is very difficult to say,
but a large portion is. -

Shri Raj Krishna Bose: Do Government propose to decentralise the produe-
tion of cloth more and more, in view of the difficulties that have been experi-

enced in its eentralised production?

The Honourable Dr. Syama Prasad Mookerjee: So far as control over produe-
tion is concerned it may be necessary to maintain it for some time, but Govern-
ment do contempiate to decentralise so far as distributian i§ concerned.

Shri Mohan Lal Saksena: Is it not a fact, Sir, that Mr. Vadilal Lallubbai had
made certain suggestions regarding increasing production and that at the instance
of the Government he introduced those suggessions in his own mill and the
production went up by 25 per cent.?

The Honourable Dr. Syama Prasad Mookerjee: All those suggestions were
faken into consideration by the ad hoc Committee appointed by the Govern-
ment, and now we are making a further reference to the Tariff Board.

Shri Mohan Lal Baksena: I want to know, Sir, whether prodection had gone
up by 25 per cent. or more.

The Honourable Dr. Syama Prasad Mookerjee: I cannot say whether it is
25 per cent., but the production has gone up.

Shri Mohan Lal Saksena: Is it not a fact that Mr. Gadgil, a Member of the
Government had been deputed to the particular mill to go and verify the claims
regarding increase ‘in production?

The Honourable Dr. Syama Prasad Mookerjee: I have no personal knowledge.
CONTROL OVER NEWSPRINT AND NEWSPAPERS.

585. *Prof. N. G. Ranga: Will the Honourable Minister of Industry and
Bupply be pleased to state:

(a) whether it is a fact that after the control over newsprint and newspapers
has been removed, a large number of newspapers have come to be started in
different provinces;

_ (b) how many new newspapers, daily and weekly, have thus been started and
in what provinces; and

(c) what has been the supply and price position of newsprint since the
de-control ?

The nonourable Dr. S8yama Prasad Mookerjee: (a) Since the removal in April
1947 of restrictions on newsprint, and on the starting of newspapers as well as on
purchase and consumption of newsprint by newspapers, a number of newspapers
have started publication.

(b) Information regarding the exact number of newspapers is not readily
available.

(c) The arrivals of newsprint since the removal of the above mentioned
restrictions have been generally satisfactory and compare favourably with the
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present monthly consumption of newsprint, which has steadily gone up, as the
following figures for 1947 would show:

Arrivals of newsprint| Consumption of
— in newsprint by
the country newspapers
1047 (Tons) - (Tons)
Janusry . . . . 5,333 2,294
Fobruary . . ) ) S 5,443 2,267
March . . . . . 4,020 2,155
April . . . . . 3,272 3,001
May . . . . . 3,634 3,073
June . . . . 3,281 3,170
July . . . S, 6,047 3,465
August . . . . . . 3.539 8,483
Beptember . . . . . 2,184 38,276
October . . . . 3,465 Fi not
yeot available,
N

The prices of newsprint in the manufacturing countries are understood to
have slightly increased since April 1947. The Canadian prices are round abouf
£40 per ton c.i.f. Indian port and the price of European newsprint varies from
£80 to £65 per ton c.i.f. Indian port.

8eth Govinddas: Are any mills going to be started in India in the near future
for producing newsprint ?

The Honourable Dr. Syama Prasad Mookerjee: Unfortunately there is no mill
yet, but the Central Provinces is going to put up a mill for the manufacture of
newsprint and I am informed that about 80,000 tons per year will be manufacs
tured there. Baroda also hus made some suggestions in this behalf and we
propose to encourage them in carrying out their project.

8eth Govinddas: Is the Government going to purchase any shares as far as
the mill proposed in the Central Provinces is concerned? If not, what kind of
help is Government going to give to these two new ventures? .

The Honourable Dr. Syama Prasad Mookerjee: If any suggestion comes 8
this direction, I shall be certainly prepared to cousider it.

Shri Deshbandhu @upta: In view of the faot that the prices of Canadian
newsprint is lower to the extent of £10—15 per ton than that of British or
Norwogian product, will Bovernment try to help the newspapers in getting larger
quantities from Canada?

The Hounourable Dr. Syama Prasad Mookerjee: That is done already.

8hri Deshbandhu Gupta: Has there been any success?

The Honourable Dr. Syama Prasad Mookerjee: I cannot tell.

Prof. N. G. Ranga: 1s the newsprint factory proposed to be started in tha
Central Provinces, a Government factory or a private enterprise?

The Honourabie Dr. Syama Prasad Mookerjee: I think it is a private entam
prise.



STARRED QUESTIONS AND ANSWERS 1209

~ Dr. P. 8, Deshmukh: Is the Honourable Member aware that there is consi-
derable black-marketing in dealings in this newsprint?

The Honourable Dr. Syama Prasad Mookerjee: When the Honourable
Member is asking that question, I suppose there is black-marketing.

Shri R. R. Diwakar: Will the Honourable Member be able to tell the Hogse
if the Indian factories that are going to be started will be able to supply newsprin§
at competitive rates? )

The Honourable Dr. Syama Prasad Mookerje€: I have not gone into the
detai!s but 1 am told that the scheme is being worked out on a proper basis.

Dr. P. S. Deshmukh: Sir, have any steps been taken to stop the black-market
ih newsprint?

Mr. Speaker: The Honourable Minister has not admitted that there is black-
marketing ; he said that ‘"if the Honourable Member says so, there might be."’

Prof. N. G. Ranga: Who is in possession of the unused balance of newsprint?

The Honourable Dr. Syama Prasad Mookerjee: The importers themselves.

Shri M. Ananthasayanam Ayyangar: May I know from the Honourable
Member if any attempts are being made to manufacture wood pulp in India?
There was a proposal some time ago to manufacture wood pulp by growing pine
trees in Kashmir; 1§ Government going to do anything in this matter and if so
what is the stage at which the matter stands?

The Honourable Dr. Syama Prasad Mookerjee: I cannot say definitely abouf
Kashmir, but so far as the Andanans are concerned, which is a safc territory
for the present, investigation has been undertaken by the Dehra Dun Fores$
Research Institute in the direction which the Honourable Member mentions.

CONSTRUCTION OF KANCHARAPARA WORKSHOPS
- 1586. *Prof. N. G. Ranga: Will the Honourable Minister of Railways be
pleased to state:

(7) whether the construction work on the locomotive factory proposed to be
set up at Kancharapara in West Bengal has been commenced;

(bj if not, whether Government propose to consider the advisability of
shifting the centre to a strategically more convenient place inside the Union
area; and -

(¢) whether the machinery ete., needed for the factory have been purchased
and the experts, enginecrs and mechanics have been obtained, and when the
manufacturing work is expected to commence?

The Honourable Dr. John Matthai: (u) The work was comineuced in 1946
but was suspended in June 1947.

(b) Surveys of alternative sites in the vicinity of Asansol have been ordered
and are now in hand.

(c¢) Indents for the purchase of machinery and plant have been placed. The
services of expert staff will be obtained when necessary. Government have given
this work top priority but it is too early to say when actual manufacturing will
start.

OVERBRIDGE FOR AMRAOTI RATLWAY STATION.

587. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to state whether Government are aware that the present location of
tbe Amracti railwav station is 1ot convenient to the public? )

(b) Are Government aware that the railway .crossing is too narrow and
requires widening and that the existence of the level crossing causes very greal
inconvenience to the public?

+Answer to this question laid on the table the questioner having exhausted his quota.
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(¢) Do Government propose to construct an over-head bridge for pedestrians?
(d) Are Government aware that for want of such bridge, hundreds of pedes-
trians and cyclists are continuously held up for long periods?

The Honourable Dr. John Matthai: (a) No.

The Civil Authorities are opposed to any shifting of the present station site.

(b) The Level Crossing in Amraoti Yard is an A class crossing meant for main
roads. The width of the roadway is 80/ which is according to specifications. 8o
far as is known there have been no complaints either from the Provincial Govern-
ment or from the public to the effect that the level crossing is too narrow or thab
‘it causes any inconvenience. Wicket gates which are provided on either side are
'being kept closed to prevent cyclists misusing them and exposing themselves to
.xisk of serious accident.

(¢) It is not proposed to construct & road over-bridge for pedestrians as the
drain service is not frequent.

(d) It is not n fact that pedestrians and cyclists are continuously held up for
long periods. Whenever the level crossing is closed, some detention is inevitable
but such periods are neither long nor frequent.

Dr. P. 8. Deshmukh: May I know, 8ir, whose opinion the Honourable
Member is quoting in giving his reply to part (d) of the question ?

The Honourable Dr. John Matthai: Well, this question was discussed by
representatives of the Railway Administration as recently as August 1946 with

the local Authorities in Amraoti and they were definitely opposed to the shifting
of the site.

8hri M. 8. Aney: When did the discussion take place?

The Honourable Dr. John Matthai: The last time that our representutives
had discussions with the locul Authorities was August 1946,

Bhri M. 8. Aney: Will the Government make an enquiry into this matter?

The Honourable Dr. John Matthai; It is hardly called for in the circum-
stances.

MANUFACTURE OF MoTOR Camrs.

588. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister ot Industry
and Bupply be pleased to state the possibility of manufacture of motor-cars in
the country?

(b) Are Government rendering any assistance in this respect? If so, what?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). The Honourable

Mernber's attention is invited to the reply given by me today to Starred Question
No. 583 by Prof. N. G. Ranga.

8hri M. Ananthasayanam Ayyangar: Mayv [ know from the Honourable
Minister if within a reasonable time, say two or three years, there is any chance
of plant and machinery for the manufacture of motor cars being obtained from
.either England or America?

The Honourable Dr. Syama Prasad Mookerjee: I suppose the Honourable -
Momber refers to manufacture of engines. That is under consideration.

Dr. P. 8. Deshmukh: [s it worthwhile, Sir, producing motor cars in 1950,
because by that time probably the world-market would overflow with motor
cars?

Mr. Speaker: That will be a matter of opinion. )
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NeEw Ramway CoACHES.

589. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Railways be
pleased to state whether it is a fact that new Railway coaches for passengers
-are under construction? ‘ . )

(b) What number of coaches Government propose to put on traffic, during
the current year?

(¢) What method Government propose to adopt to renew the entire stock
of Railway carriages which have been in dilapidated condition, during the last
‘War?

The Honourable Dr. John Matthai: (a) Yes.

(b) and (c). 96 coaches have already been constructed in Government Rail«
way worlshope and put into traffic since the beginning of 1947. 134 B. G. and
97 M. G. coaches are at present under construction in Railway workshops. Of
these 28 B. G. and 5 M. . coaches are expected to be ready before the end of
$ii» vear. As these couches are turned out further construction will be under

taken.

There are in addition about 300 B. G. coaches expected from indigenous
industry before the end of 1948.

Steps are being taken to rehabilitate the existing stock as quickly as pogsiblo
-and to introduce new stock for which indigenous capacity to the extent available
is being obtained.

Mr. R. K. Sidhwa: May I know from the Honourable Minister to whieX
Railway these 96 coaches that have been newly introduced belong?

The Honourable Dr. John Matthai: They are distributed amongst various
Railways. T can give the information in greater detail to the Honourable
Member later. if he requires.

Mr. R. K. Sidhwa: May I know whether they are mostly third-class coaches-
‘or upper-class coaches?

The Honourable Dr. John Matthai: Mcstly third class.

Mr. Tajamul Husain: Do Government propose to instal electric fans in third
and Intermediate class compartments?

Mr. Speaker: I am afraid these questions are oft put. It is no use pursuing
these questions and wasting the time of the House. -

Mr. Tajamul Husain: I was not here then, Sir.

Mr. Speaker: That is a different matter.

Shri S. Nagappa: May I know, Sir, at this rate in how many years Govern-
ment will be able to replace all the existing coaches?

Mr. Speaker: Order, order. Next question.

Faorurries 70 LowER CLass RATLWAY PASSENGERS.

590. *Seth Govinddas: (a) Will the Honourable Minister of Railways be
pleased to state whether Government are aware of the promises given to the
pul?l}c_ in the last Budget session of the Legislative Assembly, to give more
facilities to the lower class passengers in our railways?

(b) How far have Government progressed in iraproving the conditions of
travel in Indian Railways?

. (c) What are the reactions Government have got so far about the proposed
silver arrow train that was exhibited throughout the country?

The Honourable Dr. John Matthai: (a) Yes.

(b) Since the cessation of hostilities, Class I Railways have reintroduced or
extended 1146 trains, covering a daily mileage of 70,375.
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New coaching stock has been and is being put into traffic as fast as possible,
It is realised that the total railway workshop capacity alone on Indian Railways
cannot cope with the demands for coaching stock for replacement of over-age
stock and for additional traffic. Indigenous capacity is slso being  utilised to
the maximum extent to suppiement railway workshop production.

Railways have augmented oconsiderably their cleaning staff for attention to
coaches. Mobile gangs are being provided to, ensure cleanliness of coaches during
the run snd at importent junctions cleaning staff attend trgins during all parte
of the duy und n'gbt. Overhead filling arrangements have been considerably
strengthened and a number of additional statious have been provided with these
facilities to ensure that there is no shortage of water. The various stores
necessury for cleaning carriuges have also been sanctioned on s much larges
scale than during pre-war yesrs. Gangs for spraying insecticides and deodorants
in carriages have been widely employed.

Additional stafl are being provided at many stations for the booking of
passengers and the number of stations with a 24 hour continous booln_ng has
been increased. Additional waiting rooms and lavatories have been provided af
a8 number of stations, and existing waiting halls are being progressively
tmproved.

Additional hydrants are being provided for supply of water at stations where
s pipe water supply is available. .

Every effort is being made to provide adequste lighting in trains. Lates§
reports from railways show that some improvement is being achieved.

Railways are appointing passenger guides at stations to help passengers.

(¢) As & result of the opinions obtained on the Silver Arrow, a revised
schedule of requirements for design  of  conching stock has been drawn up,
11-8" stock will be built incorporating these requirements which include among
other amenities more weating space per passenger. more comfortable seats,
improved lighting, more spacious lavatories and drinking water alcoves.

All new stock will be provided with fans in 111 ¢lass compartments in so far
a8 electric equipment is availahle.

Beth Govinddas: Sir, this question has been thoroughly discussed during
the Budget, but 1 want to put only ove supplomentary,  Why these first-class
bogies nre not abolished according to the promisc of the Honourable Minister?

The Honourable Dr. John Matthai: The mattar is under consideration. I
bope to come to u decision very soon on this question.

Shri Ra| Krishna Bose: Will the Honourable Minister be pleased to state
whother Govermment propose to appoint women guides for the convenience of
womnan passengers Y

The Honourable Dr. John Matthai: Yes.

8hri Raj Krishna Bose: Huve they appointed them anywhere?

The Honourable Dr. John Matthai: | believe there are a few women
Inspectressos appointed.  The appaintment of women zuides for the benefit of -
third:class women pussengers is a proposal which is being seriously considered
at present and is likeiy to be introduced at an rarly date.

Prof. Shibban Lal Saksena: Will the Honourable Minister be pleased te
state the total money speut on providing  these  facilities o third-class
pasaengers ?

The Honourable Dr. John Matthai: 1 think I gave some ficures on this poind
during the gencrnl discussion of the Budget.

Prof. Bhibban Lal Saksena: No, Sir.
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The Honourable Dr. John Matthai: The provision that we made  for the
-eurrent year on the pre-partition basis was about a couple of crores. Now, of
that, on the post-partition basis, the expenditure that we are going to incur is
somewhere about Rs. 170 lakhs. Whether the whole of it will be spent or nop
-during the year will depend upon the availability of materials.

Shri 0. V. Alagesan: Are Government aware that in many stations third-
-class passengers are forced to wait in the open air and even spend whole nights
for want of sufficient waiting room facilitics and what do Government propose to
-do to mend this state of affairs?

The Honourable Dr. John Matthai: 1t i1s true Sir, that at some stations the
position is as described, but we are now trying to remedy it as far as we can.

Shri Mohan Lal Saksena: Is it not a fact, Sir, that during the Budgeb
‘Bession the Honourable Minister had promised to appoint woman guides, and
if so, what was the difficulty in appointing them so far?

The Honourabje Dr. John Matthai: Since the beginning of June, i.e., three
months after I made this promise, it has been difficult for the Railways to
perform their normal functions.

Shri Mohan Lal Saksena: T know, but what was being done for three months
from April to June, when women guides can be had so easily?

The Honourable Dr. John Matthai: Tt is not quite so easy as the Honourable

Member thinks.

. RECRUITMENT OF DRIVERS.

591. *Seth Govinddas: (a) Will the Honourable Minister of Railways be
pleased to state how many drivers have been recruited in the recent emergency
from amongst those who offered their services?

(b) Is it a fact that a number of them went away as Government could not
give them attractive salaries and warm clothing?

(¢) In view of the shortage of trained hands, what action Government pro-
pose to take to meet the emergency.

The Honourable Dr. John Matthai: (a) Fifty-two drivers reported them-

selves for duty on the Eastern Punjab Ranway. Ui Jioso oo, ox wire
retained. Of the remaining three were returned at their own request, two were

found unfit and one went away without authority.
_ (b) No.

(c) Steps have been taken to provide intensive training for the purpose of
making drivers available in the shortest possible time.

Mr. R. K. Sidhwa: Arising out of answer to part (c) of the question, may I
know from the Honourable Minister whether about 700 employees, out of whom
200 belong to superior staff like drivers, have come out frem Pakistan and they
have not been provided with service so far. What is the reason, and are they
likely to be provided for?

The Honourable Dr. John Matthai: I think. Sir, I discussed this question a$
some length in my Budget speech. We have had about 125 or 126 thousand
people from Pakistan who opted for India. Out of that, we have so far
provided for about 108 thousand. Posting orders have been issued to them.
Now, that is a job of enormous difficulty, but we are doing our best.

Bo far as the question of drivers is concerned, one way in which we were
able to remedy the serious shortave that has occurred was by recruitment of
people who have come here from Pakistan.

Mr. R. K. Sidhwa: May T know whether for the period they are un-
employed, they will get their sdlaries?
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The Honourable Dr. John Matthai: I do not think the Honourable Member
is famjliar with the difficulties involved in this problem. As a matter of fact,
the majority of these people who have come from Pakistan are people who have-
had to flee from that country. They have not got their papers and when we
have to issue posting orders, we have got to base them entirely on what they
say about themselves. If a man comes to me and says ‘‘I am a driver; I have
been 8 driver for 20 years’' I have no option but to take him at his statement.
Owing to this situation, serious mistakes have occurred.

Shri K, Santhanam: May I know, Sir, if it is a fact that drivers offered
themsclves for service from South India, but were not treated properly and:
many of them were discontented and some of them returned to their homes?

The Honourable Dr. John Matthai: It is precisely on that point, I have just
given the reply: ‘‘The statement is enfirely inaccurate.’’

Shri K, Santhanam: May 1 know, Bir, if the South lndian drivers wanted
warm clothing and they were refused warm clothing?

The Honourable Dr. John Matthai: They have all been provided with warm,
clothing.

Mr. R. K. 8iahwa: May I ask if those of the employees who have come
from Pakistan under the agreement with the Government of India, so long as
they are not provided with service. will they be paid their due wages?

The Homourable Dr. John Matthai: Yes, Sir; they wiil be paid.

Mr. R. K. 8idhwa: Is it a fact, Sir, that some of them have refused their
salaries for the last two months, and they were asked to apply for leave and they
were told that their salary will be counted as on leave. .

The Honourable Dr. John Matthai: The reason why they refused it was
that it was not possible in certnin cases to get the necessary documentary
evidence on which the posting could be made.

Mr. R. K. 8idhwa: May I know, Sir, that their salaries will be paid to them
after all there formalities have been completed.

The Honourable Dr. John Matthai: It will depend on the circumstances of
each cnan,

RERCOMMENDATIONS OF AMERIOAN TBORNI10AL MISSION.

592. *8hri K. Banthanam: (a) Will the Honourable Minister of Industry and
Bupply be plessed to state which of the recommendations contained in the
Report of the American Technical Mission to India in 1942 were adopted?
Ind(b) Which of the recommendations wcre rejected by the Government of

ia?

(¢) Have the Government of India reviewed the matter in the light of the
changed politieal conditions?

The Honourable Dr. Syama Prasad Mookerjee: (n) and (b). The position is
explained in the Memgrandum issued by Government on the Grady Report,

copies of which are available in the Library of the House.
(c) No Sir, but the matter will receive aitention.
Shri K. Santhanam: May [ know, Sir, when the Memorandum was issued?
The Homourable Dr. Syama Prasad Mooker{ee: The Memorandum was issued
about three vears age. after the Grady Report.

8hri K. Banthanam: May I point out. Sir. that my question is about an
up-to-date &tatement as to which of the recommendations were theh not adopted
and :;het\her they will be reconsidered since the formation of the new Govern-
men
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The Homourable Dr. Syama Prasad Mookerjee: The present Government
fave not considered the matter nor have they reached a decision on it. It is-
receiving attention now. But if the Honourable Member would specifically
ask about any of these items which were covered by the Grady Report, I shall:
be glad to answer. I have here about 20 different sections dealing with various
items which are considered in the Grady Report. .

Shri K. Santhanam: May I suggest that the Government may issue &
Memorandum -iow, so that we may not ask questions on every point of detail?

The Honourable Dr. Syama Prasad Mookerjee: If the Government revise:
their previous decision, then certainly a Memorandum will be_issued.

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable the Minister
if he will place such of the recommendations as were not accepted by the

previous Government for re-consideration before the Industrial Conference meets
on the 15th and 16th of March?

The Honourable Dr. Syama Prasad Mookerjee: The Department is consider-
ing the report.

Shri M. Ananthasayanam Ayyangar: Will that matter be placed before the
Conference for consideration ?

The Homourable Dr. Syama Prasad Mookerjee: It will be considered.

Shri B. Das: The recommendations of the Grady Report were only intended
to assist the U. K. and U. S. A. in the war efforts of India and what use will

it be for t_he Free India Government to follow those recommendations which
are so antiquated?

The Honourable Dr. Syama Prasad Mookerjee: The report deals with certain
matters connected with war activities and at this stage they are completely out
of date. But the Report also made certain recommendations regarding India’s
future industrial development and they might be useful.

DEVELOPMENT OF JUBBULPORE AERO-DROME.

593. *Seth Govinddas: (a) Will the Honourable Minister of Communications
be pleased to state whether Government propose to develop Jubbulpore aero-
.drome for Civil traffic.

(b) If so, when is the scheme likely to come into operation? .

The Honourable Mr. Rafl Ahmad Kidwai: (a) Yes, Sir. The plans of the
Government of India for the development of civil aviation provide for the
devclopment of the Jubbulpore Aerodrome to the standard of a ‘‘Minor’ °
aerodrome.

(b) The Jubbulpore Aerodrome is at present an uncontrolled aerodrome and
is availuble only for occasional use by civil aircraft. It is expected that neces-
sary facilities for the operation of scheduled air services will be provided at this
aerodrome in the near future.

Seth Govinddas: Is the Honourable Member aware, Sir, that Jubbulpore
is the second city of the Central Provinces and there cannot be any Civil traffic
there uniess that Aerodrome there which is in & most wretched condition is
improved and that also immediately.

The Honourable Mr. Rafl Ahmad Kidwai: I have just stated that in the
near future it will be provided with an aerodrome fi5 for the operation of
scheduled air services.

Seth Govinddas: May I ask if the Honourable Member is aware that real
air service has not begun in Jubbulpore on sccount of the unfitness of the
aerodrcme?

The Honourable Mr, Rafi Ahmad Kidwai: That is true.
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Seth Qovinddas: Then, Sir, may I know when we can expect the new
aerodrome will be built in Jubbulpore. .

The Honourable Mr., Rafi Ahmad Kidwai: 1 have just said in the near
future. '

Dr. P. 8. Deshmukh: Will the Honouribl: Member consider the question of

constructing an aerodrome at Amraoti, Sir, tle third biggest city in the Central
Provices? .

My, Bpeaker: The question refers to .Jubbulpore aerodrome.
Begum Afzaz Rasul: Muy | kuow if Government will consider favourably

the building of a suitable aerodrome in Luckuow aiso?

Mr, Bpeaker: Order, order; Next question.
Inpian Coar FisLps COMMITTEE.
894, *Bhrl T. T. Krishnamachari: Will the Honourable Minister of Industry

and Supply be pleased to state what action has been taken by Government
till now on the principal recommendations of the Indian Coal Fields Committee?

The Honourable Dr. Syama Prasad Mookerjee: It is not possible within the
limitations of time and space to refer here to all the recommendations made by
the Indian Coalfields’ Committee. The inamn recommendations, involving
matters of policy, pertain to the production, transport and conservation of coal.

The broad objectives have been accepted by Government and the action taken is
indicated below :—

Production and Transport.—Committee hns been set up to draw up a co-
ordinated plan of coal production and transport over the next five years with
indicutions of appropriate priority for the various areas and projects. Due to
the dolay in the receipt of the remarks of certain Provincial Governments and
private bodies, which had been consulted in the matter, and other reasons, the
Committee has not yet been able to complete its task.

Conservation.—A Committee bas been set up to prepare a programme of
sand-stowing for the next 10 yvears .

It will still take some time to put into effect the other recommendations of
the Committee reznrding conservation of metallircieal coal e.g.. (i) prohibition _
of supplies to other kan (ssential consumers; (1) beneficiation of lower quality
conls by washing and blending; and (iii) curtailinent of output.

Enforcement of (i) is deferred until the production of good quality non-
, metallurgion] coul is stepped up sufficiently to meet requirements, e.g., of the
Railways. A start on washing is being made shortly when the equipment on
order by a private concern arrives. But a good deal of study on the laboratory
and pillot plant scales must precede large-scale measures of beneficiation. This
will be one of the priniopal tasks of the Fuel Research Institute when it is
ready. Implementation of (iii) must be done in consultation with the Pro-
vincial Governments concerned who have bheen already addressed on certain
anoilliary matters.

2. The action taken on certain other important recommendations is shown
below : —

State Acquirition of mineral rights. —The Governments of Bengal and
Bihar have been addressed over the procedure and principles of acquisition .
and their replies are awaited.

Contract sustem for coal reising /over-burden removal at Railway collicries.—
The avstem has heen abolished at three collieries and its abolition at others
is under consideration.

Withdrawal of monetary concessions on Export coal.—This is under oon-
gideration and an early decision iz expected. -,
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Fuel research—The question of extending the scope of the Fuel Research
Institute and of starting Field Survey stations for undertaking a classification
of Indian coals has been considered by the Fuel Resesrch Committee of the
Council of Scientific and Industrial Research and their recommendations are
now being submitted to Government.

8. The recommendations of the Committee regarding administrative machi-
nery for dealing with the coal industry have not so far been cons'dered due fo
political and constitutional difficulties; but it is hoped to take them up in the
very near future.

8hri T. T. Krishnamachari: Will the Honourable Minister please state if
any concessions are being extended to Coal miners since the tax concessions
given by Government in the past must have been of necessity withdrawn ?

The Honourable Dr. Syama Prasad Mookerjee: I am afraid I cannot answer
off-hand. If the Honourable Member gives details, 1 shall examine it.

Shri K. Santhanam: May I know what steps are taken to acquire the rights
of ownership as recommended by the Indian Coalfields’ Committee ?

The Honourable Dr. Syama Prasad Mookerjee: We have referred the matter
to two Provincial Governments and we shall consider the matter as soon as we

get the reply.

Prof. Shibban Lal Saksena: May I know how many coalfields are still being
worked by British and other foreign concerns?

The Honourable Dr. Syama Prasad Mookerjee: Most of the big collieries are
still controlled by foreign concerns.

Prof. Shibban La] Saksena: Will the Honourable Minister try to find out
some way by which these concerns may come to Indian hands?

The Honourable Dr. Syama Prasad Modkerjee: That is a matter of general
policy for Government to adopt; we shall bear that in mind.

Prof. N. G. Ranga: In view of the fact that a Coal Committee reported
more than two years ago in favour of the State acquiring mineral rights, how
is it that even today Government think it necessary to refer this question back
to the provincial Governments and thus waste so much time?

The Honourable Dr. Syama Prasad Mookerjee: The Honourable Member
knows very well that the Government which functioned before 15th August,
1947 wus not in a position to consider this question involving future State
policy.

Prot. Shibban Lal Saksena: Will Government consider the urgent need of
taking this key industry under State control, specially because the Railway
Minister told us the other day that coal was the real bottleneck in the way of
Improving transport ?

The Honourable Dr. Syama Prasad Mookerjee: That is now being considered.
As the Honourable Railway Minister stated, it is not want of coal from which
the country suffers but on account of transport difficulties coal is not beng

distributed.
Shri Raj Krishna Bose: Which are the three collieries where the contract
system for recruiting labour has been abolished?

The Honourable Dr. Syama Prasad Mookerjeé: They are, (1) Some umts of
the Giridih Colliery; (2) the Jallandi Colliery ind (8) the Savang Colliery.
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PropucTioN oF BenzoL ININDIA.

598, *Shri T. T. Krishnamachsri: (a) Will the Honourable Minister of

Industry and Supply be pleased to state the quantity of Benzol produced in
[ndia during war time and at present?

(b) How far is it used at present for mixing with petrol as motor fuel and
what economies are thereby effected in reducing the imports of petrol?

The Honourable Dr. Syama Prasad Mookerjee: (a) About 1.2 million gallons
snd 1.75 million gallons per annum, respectively.

. (b) During 1847 about 188 million gallons of Benzol will have been used in
tieu of Moto:: .Spmt, out of a total estimated supply of 164-826 million gallons
of Motor 8pirit. This means roughly an Economy of about 1 per cent.?

Shri M. Ananthasayanam Ayyangar: In view of the fact that it conduces to

economy why should they have so much import of petrol which is not produced
n this country and manufacture Benzol?

The Honourable Dr. Syama Pragad Mookerjes: The question of making

fuller use of Benzol as a substitute is being considered. Of course the economy
fepresents only 1 per cent.

IMPORT OF LocoMoTIvEs

806. *Shri T. T. Krishnamachari: (1) Will the Honourable Minieter of Rail-
ways be pleased to state the number of locomotives which have been obtained
for the Indian Railways since the termination of the war from the United
Kingdom, the United States of America and any other coumtry?

(b) What is the total number of locomotives for which Government bave
placed orders in the United Kingdom, the United States of Ameriea and any
other country and when Government expect to obtain delivery of these loco-
motives? ’

The Honourable Dr. John Matthai: (a) Since the official termination of the
War, namely 1at April, 1946, 150 Broad Gauge locomotives have beem received
in India agninst orders placed during the War years. Of these, 130 are from
the United Kingdom and 20 from Canada. An order for 16 Broad Gsuge loco-
motives was placed this year in United States of America and deliveries of these
locomotives have just been completed.

851 Metre Gauge locomotives nave Leen purchasid from the lease-lend stock.
These were in service in India during the War. Negotiations for the purchase
of ® more such Metre Gauge locomotives are i progress. -

(b) Orders have been placed for 390 Broad Gauge locomotives in the United
Kingdom and 150 Broad Gauge locomotives in Canada. These locamotives are
expected to be delivered before August 1950,

The India Supply Mission, Washington, have lbeen asked to place orders
for 33 Metre Gauge locomotives.

Orders have also been placed for the manufacture of 10 Broad Gauge and
68 Metre Gauge locomotives in the Ajmer Workshop. Delivery dates of these
locomotives are not vet known.

8hri K. Santhanam: \Vi‘h reference to part (b) of the queston. may I
know what the average price of a broad-gauge locomotive is?

The Honourable Dr. John Matthai: Tt varies greatlv according to the design
of the locomotive and the source of production. On the most recent order that
we have placed and with reference to which I have received quotations I think
it is approximately 84 lakhs; but that is subject to correction.

Mr. R. K. Sidhwa: Were thesa locomotives purchased at open competitive
rates und after inviting tenders?
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The Honourable Dr. John Matthai: Yes, Sir. .

Shri M. Ananthasayanam Ayyangar: May [ know if any locomotives have
been ordered from Tata’s in this country?

The Honourable Dr. John Matthai: They are not yet in a position to produce
locomotives. At present they are only producing boilers. I think it will take a
couple of years before they are i1 a position to manufacture locomotives.

Shri H. V. Kamath: Is no country in the world barring the United Kingdom,
United States and Canada in a position to supply locomotives to our country?

The Honourable Dr. John Matthai: We have been making extensive investi-
gations on that subject, and the basis on which orders are placed is partly a
question of price and partly a question of deliveries. With reference to these
two considerations we find that for the present it is more convenient from our
point of view to place orders in ihe United Kingdom and the United States.
But the question that the Honourable Member raised is very much present to
our miuds.

8hri K. Santhanam: Can (Czechoslovakia supply them?

The Homnourable Dr. John Matthai: We are considering that.

Shri B. Das: Are these orders for locomotives now placed by the London
Stores Department or have the Government of India got a department here
which analyses all tenders and places orders?

The Honourable Dr.-John Matthai: We do it with the assistance of the

London office.
WaaoNs ¥or TRAPSPORTING CoOAL

597. *Shri T. T. Krishnamachari : (a) Will the Honourable Ministct of Rail-
ways be pleased to stute what steps have been taken to remove the delay in
turn-round of wagons which is reported to be the cause of the shortage of
wagons?

(b) How do Government propose to remove the prevailing disequilibrium in
the demand for and the supply of wagons for the movement of coal?

(c) What steps have been taken by Government, from time to time, to
adjust the allotment of wagons to the railways and other consumers for trans-
porting coal uud how far Government have succeeded in doing so?

(d) Will Government be pleased to state what are the quantities of monthly
production and the number of wagons of coal despatched since the termination
of the war?

The Honourable Dr. John Matthai: (a) As I stated during my budget
speech, there are various causes for delays in the turnround of wagons. The
first and the biggest is the slowing dowm in the handling of goods traflic owing
to civil disturbances. Another factor is change in the direction of traffic frcm
that for which yard and track capacity were designed. Thirdly, the deteriora-
tion in the quality of service now obtainable from locomotives. Railways ere
aoing everything possible more effectively to regulate traffic through yards and
on single line sections, certain works for increasing the capacity of the line
are in train and Railways are examining continuously ways and meuns of
speeding up the transit of goods wagons.

(b) Tt is presumed that this refers to the short-sunply of wagons in the
Ber.gal and  Bihar coalfields area for * the movement of coal. The
average daily loadings are now of the order of 2,700 wagons per day. It would
Interest the Honourable Member to know that on 14 days in November, 1947,
!oa_dm_gs exceeded that figure and touched a maximum of 3,121 wagons. This
13 indicative of the consistent attempts which are being made to improve
loadings. Buen endeavours will continue.
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(c) The allotment of coal to particular consumers is the business of the
Coal Commissioner who works under the Ministry of Industry and Supply.
It is his duty to distribute, in accordance with the importance of the industries,
cosl supplies within the number of wagons made available by the Railways from
day to day in the coalfields area. So far as Government is aware, generally
speaking, industries have been supplied with sufficient quantities of coal so o8
not to hinder work. .

(d) A statement giving details of monthly production of coal and the tonnage
despatched by rail will be prepared and laid on the table.

8hri T. T. Krishnamachari: May I know whether there is an organisation
now to control wagon movement similar to what obtained during the war?

The Honourable Dr. John Matthai: There is a very considerable element of
wagon ocontrol; otherwise it would be impossible to control the question of
priority.

Shri Mihir Lal Ohattopadhyaya: May I know whether the Honourable
Minister has received representations from the coal mine owners in the Bengal
collieries that a good deal of undesirable favouritism is indulged in by the
suthorities in the matter of distribution of wagons? If so, what steps have
been taken to remedy this? °

The Honourable Dr. John Matthai: That is a matter which falls within the
province of my Honourable colleague the Minister for Industry and Supply.

Shri Deskbandhu Gupta: Is it a fact that the short supply of wagons 18 also
due to a large number of wagons being held up in Pakistan—as many as 2,000
—-where coal was carried by these wagons?

The Honourable Dr. John Matthai: Yes, I think fo some extent thaf is true.
Up to two wceks ago T believe a large number of wagons that were seunt to
Pakistan, particularly Western Pakistan, was held up for an unduly long
period. But T am glad to say that during the past ten days there has been
a pereeptible improvement in the return of these wagons.

Dr. P. 8. Deshmukh: Has the Pakistan Government's attitude Towards us
improved. Sir?

Mr. Speaker: Order, order. The question hour is over.
(b) Written Answers
CoaLr EcoNnoMY BY THE RATLWAYS

598. *Shri T. T. Krishnamachari: (a) Will the Honourable Minister of Rail-
ways be plensed to state what economies have the Railways been able to effect
in the consumption of higher grade coal for loco purposes and how far the
Railways have heen able to use lower grade coal for loco traffic?

(b) Have Government investigated the feasibility of using Diesel oil for
Sraction with a view to supplementing supplies of coal used for loco traffic?

(c) Have the Official Committee set up by the Government of India to
draw up. in consultation with the interests concerned, a co-ordinated plan of
conl production and transportation in the next five years, submitted their recom-
mendationg?

(d) Tf so. what are the principal recommendations of the Committee and
‘vhat decisions have the Government of Tndia taken on these recommendations?

The Honourahle Dr. John Matthai: (a) Railways are making every erdeav-
aur to reduce their consumption of the higher grades of coal.

In 1987-38, 54 per cent. of the coal consumed by railways was of selected

es AR compared with a fizure of 88 per.cent. in 1946-47. As regsrds the
wer grades coal the comparative figures are 5 per cent. and 22 per cend.
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(b) Yes. Prior to partition, 30 Diesel electric locomotives were in usre on
Railways. Proposals to introduce Diesel electric traction on certain sections of
the former N. W. Railway were under consideration but they were dropped
owing to the partition.

(c) Not yet.

(d) Does not arise.

STATE.AID To PRIVATE INDUSTRIES

599. *Shri S. Nagappa: Will the Honourable Minister of Industry and
Supply be pleased to state whether &Government propose to give State aid to
private agencies which start industries or whether. Government will take the
initiative in starting industries?

The Honourable Dr. Syama Prasad Mookerjee: The matter is now under
consideration of Government. Apart from a Special Economic Sub-Committoe
of Cabinet, various problems relating to the future industrial development of
India will also be considered at the Industries Conference to be held on and
from the 15th December 1947. . The Provincial Ministers and representatives of
important Indian States and of Industry and Labour will be present at the
‘Conference. The Government of India hope to be able to announce shortly
their future industrial policy.

PRIVATE PLANES COMMANDERED FOR KASHMIR DEFENOE

600. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Communi-
cations be pleased to state the number of planes from private firms employed

during the defence of Kashmir together with the names of the companies which
-owned them?

(b) How many planes and of what company were manned by Indian pilots,
and how many and of what company were piloted by Europeans ?

(c) Is it n fact that Egmropean pilots on the first day or thereabout before
flying demanded higher salary and extra emoluments and refused to pilot until
their demands were met? i

(d) Do Government propose to see that until all Indian companies employ
Indian pilots they will not be granted license?

(¢) What steps have Governmnet taken to see that various companies
plying plane service train full complement of Indian pilots?

(f) What is the grade of salary and other allowances of a European pilot and
that of an Indian?

The Honourable Mr, Rafl Ahmad Kidwal: (a) About 40 aircraft belenging

to various air operating companies, a list of whom I lay on the table of the
House, were employed in the air operations to Kashmir.

(b) The number of pilots engaged in the operations was 142, of whom 80
were Indians and the rest of other nationalities, including Europeans. Excep$
for Air India Limited, all of whose pilots are Indian, the air-crews of all the
companies include both Indians and Europeans,

(¢) No such demand was made to Government.

(d) No, Sir. Such a course will be highly detrimental to the development
of air transport in Indin and will retard progress, specially at this stage, when
Indian aviation is still not fully developed.

(¢) The question of expanding facilities for the training of Indian Pilots is
engaging the attention of Government.

(f) The salaries and allowances of pilots are fixed by the companies concorned
In direct relation to the qualifications and experience of the individuals, Wo
distinction is made on grounds of »wtionality,
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List of Air Operating Companies
AIR INDIA LIMITE -
AIR SERVICES OF INDIA, LIMITE
MISTRY AIRWAYS LIMITED
AIRWAYS (INDIA) LIMITED.
AMBICA AIR LINES LIMITED.
INDIAN NATIONAL AIRWAYS LIMITED.
BHARAT AIRWAYS LIMITED,
DALMIA JAIN AIRWAYS LIMITED.

JUPITER AIRWAYS LIMITED.
-
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DevELOPMENT OF HoME ARXD COTTAGE INDUSTRIES

601. *Shri Satish Ohandra Samanta: Will the Honourable Minister of
Industry and Supply be pleased to state:

(s) What Government propose to do for the development of home and.
cottage industries; and

(b) whether Government propose to de'centrulise certain industries and if
wo, what thoee industries are?

The Honourable Dr. Syama Prasad Mookerjes: (a) Development of Home
and Cottuge Industries is primarily the responsibility of Provineial Goveruments.
This subject is, however, included in the agenda of the ensuing Industries
Conference with a view to discussing what assistance, if any, should be given
by the Central Government.

(b) Urgent problems relating to industrial Development of India will be
discussed at the forthcoming Conference where all the Provinces and important
States will be represented, and the future industrial policy of the Government
of India will be determined thereafter.

TICKBTLESS TRAVELLING AND CORRUPTION IN RAILWAYS

602. *Shri Satish Chandra Samanta: Will the Honourable Minister of Rail-
ways be pleased to state:

(az how vaemmont propose to prevent the increasing volume of ticketless
travelling; an

(b) what steps Government have taken to stop bribery and corruption in the
Railway offices?

The Honourable Dr. John Matthal: (a) To prevent ticketless travel, railways
are providing additional booking offices, with opening hours regulated by the
demand for tickets, tightening control at station entrances and exits; strength-
ening their ticket collecting and checking staff; calling upon officers of alk
departments to co-operate in a drive to counteract this practice, and taking
steps to bring home to railway staff that it is their duty to aoquire a higher
sense of responsibility towards the State and take more effective steps to prevent
this leakage of badly needed revenue. As I stated in my budget speech, the
problem has gone beyond railway measures and has now also to be tackled as a
?roblem of law and order. In the U. P., where the trouble is particularly scute,

have arranged, after discussion with the Honourable the Premier, for a
ooncerted drive against ticketless travel with an additional police force, and in
each distriot & special magistrate. The Railway Board have approached other
Provincial Governments with a request for the utmost co-operation with the
railways in their endeavours to suppress irregular travel

{b) A special police organisation has been in erxistence since 1942-48 for the
apprehension of officials found guilty of corrupt practices. Special tribunals
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aave heen set up for the prompt disposal of detected cases. Railway Adminis-.
trations have instructions to prosecute with the utmnost vigour both parties to
detect illegal transactions in respect of reservation of train accommodation.
The procedure in reservation offices has been tightened up and supervision and
surprise checks have been increased.

PETROL CONSUMPTION IN ATMER -MERWARA

608. *shri Mukut Bihari Lal Bhargava: Will the Honourable Minister of
Transport be pleased to state: : .

(a) the petrol allotments made to Ajmer-Merwara during the years 1942-43,
1943-44, 1944-45, 1945-46, 1946-47 and 1947-48;

(b) the actual consumption of petrol in Ajmer-Merwara during these years
and whether any quantity was surrendered out of the allotted quantity during
these years and if so, how much and when; ' )

(¢) on what basis or principles petrol released for consumption is distributced
amoayst the various transport operators and the private car owners (basic and

Supplementary) in the province, and what was the quantity of petrol released
to each operator in the years 1944-45, 1945-46 and 1946-47; and

(d) the various routes which Bus service run in the province and the number
of buses for which permits have been issued for these routes and whether petrol
has been issued for all these buses or to some of them and if not to all, for
what reasons?

The Honourable Dr. John Matthai: (a) The quarterly petrol quotas allotted
to Ajmer-Merwara during the six rationing quarters ending January, 1948, are

as follows:— N

Gallons
August-—Qctobor, 1946 . . . . . . 64,000
November, 1946—January, 1947 . . . . 79,900
Fobruary—Aopril, 1947 P . . . . . 83,000
May—July. 1947 . . . . . . . . 85,000
August—Octobcr, 1947 . . . . . . 57,000
November, 1947—January, 1948 ., . . . . 41,000

For the February—April, 1942, rationing quarter a quota of approximately
35,000 gallons was allotted. During the intervening period no specific quotas
were allocated to any of the Provinces or States. but an overall direction was
given to all of them to achieve the maximum possible economy so as to result
in a saving of 50 per cent.

(b) I lay od the table a statement showing the actual consumption of motor
spirit in Ajmer-Merwara from 1st February 1942 to 31st July 1947. TFor the
subsequent period figures of actual consumption are not available. Out of the
allocation of 85,000 gallons for the May—July 1947 quarter, 10,000 gallons
were surrendered by Ajmer-Merwara,

(c) The guiding principles to which an Area Rationing Authority should,
have regard in deciding the amount of motor spirit for which coupons may be
issued, are laid down in the Second Schedule appended to the Motor Spirit
Rationing Order, 1941.

The information regarding the actual amount of petrol issued to each
operator in Ajmer-Merwara during the years 1944-45 to 1946-47 is not available
and the time and labour involved in collecting it would be incommensurate with
the value of the results.

(d) The information is being obtained and will be placed on the table of the .
bouse as soon as available. ’



1224 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [4TH DEc. 1947

Statement showing actual quarterly consumption of motor spirit in Ajmer-Merwara
' from the quarter February—April 19?2’?

(Qua. iges in gallons)
Februsry—April, 1042 . . . . . . 52,568
May—July, 1942 . . . . . . . 33 152
August—Octobor, 1943 . . . . . . 8,738
Novombe-—January, 1943 . . . . . 13,244
February—April, 1943 . . . . . . 14 936
May—July, 1943 . . . . . . . 14,028
August—Octobe-, 19048 . . . . . . 14.688
Novembor—January, 1944 . . . . . 17,964
Fobrusry—April, 1044 . . . . . . 15.248
May—July, 1944 . . . . . . . 14,010
August—OQOctober, 19044 . . . . . . 14,188
November—January, 1945 . . . . . 17,078
Pebrusry—April, 1046 . . . . . . 15,028
May—July 1948 . . . . . . 15,244
August—OQOotober, 1946 . . . . . . 20,390
November—January, 1046 . . . . . 23,876
Peb-uary—April, 1946 . . . . . . 26,488
May—July, 1846 . . . . . . 27,769
August—Ooctober, 1946 . . . . . . 31,160
Novimber—January, 1947 . . . . . 43 978
Feb usry—April, 1947 . . . . . . 45,609
May—July, 1947 . . . . . . . 52,407

INADEQUATE SUPPLY OF PETROL TO AJMER-MERWARA.

604. *Shri Mukut Bihari Lal Bhargava: Will the Honourable Minister of
Transport be pleased to state:

(a) whether Government are aware that a number of buses on these routes
are lying idle for want of petrol and the travelling public is being seriously in-
couverienced ns there is no other means of transport on some of these routes;

(b) if so, whether Government propose to take suitable measures to relieve
thie public of this inconvenience; and

() whether Government proposes to consider the advisability of increasing
the quota of petrol allotted to Ajmer-Merwara, considering the requirements
of the province and the great inconvenience to which the public is being put
on account of the inadequate supply of petrol?

. The Honourable Dr. John Matthai: (a) So far as the Central Government
are awarc, no buses in Ajmer-Merwara have been rendered idle due lo inade-
quacy of the petrol allocation.

o+ (b) and (¢). Does not arise.

Po$r Orrion SaviNgs BANEK ACOOUNTS IN PAKISTAN

005. *Giani Gurmuksingh Musafar: Will the Honourable Minister of Com-
munications be pleased to state:

(a) whether Government are in possession of the records of post office cash
certificates and Savings Bank accounts of non-Muslims of the Pakistan area;
and

(b) in case Government bave handed over the records to the Pakistan
avthorities, the action Government propose to take for the payment of cash
certificates and Savings Bank amounts to those who have lost their original
cash certificates and pass books in Pakistan?
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[}
The Honourable Mr. Rafi Ahmad Kidwai: (a) No, Sir. There are joint
records for both Muslim and non-Muslim investors. These were handed over
to the Pakistan authorities in respect of Post Offices located in Pakistan.

(b) Depositors and investors who are not in possession of. pass books and
cash certificates have geen asked to apply to the Director-General, Posts and
Telegraphs, India. Their applications are being considered on merits in consul-
tation with the “Director-General, Posts and Telegraphs, Pakistan. Those in
posscssion of pass books and cash certificates held in post offices in Western
Pakistan are allowed to make partial withdrawals from their Savings Bank
Accounts or encash their certificates as the case may be, subject to cerlain
conditions. :

UNSATISFACTORY TRAVELLING CoNDITIONS ON O. T. RATLWAY

606. *Shri Damodar Swarup Seth: Will the-Honourable Minister of Ruilways
be pleased to state:

(a) whether Government are aware that there is no satisfactory arrange-
ment for the supply of water to passengers on the Oudh Tirhut Railway
generally, and on the stations between Barielly and Kathgodam particularly,
even during the hot season and that the water-pipes at these stations are
either broken or are otherwise unserviceable;

(b) whether Government are aware that the general condition of the passen-
ger trains on this line is dirty, widows and berths are broken. there is no light
at all or the same is out of order, there is no water in the lavatories and that
there is no satisfactory arrangement for cleansing the compartments regularly;
and

(c) if the answers to parts (a) and (b) above be in the affirmative, what
action Government propose to take to redress these longstanding grievances and
improve the general conditions for the benefit of the travelling public?

The Honourable Dr. John Matthai: (a) Government understand that
adequate arrangements now exist at all stations on the O. T, Railway for the
supply of water to passengers either from taps provided on platforms or by
watermen specially appointed for the purpose. On the 11 stations on the
Bareilly-Kathgodam section 15 watermen are é.nployed permanently and six
additional watermen are provided every year during the hot weather. It is
reported that water pipes are frequently broken through mis-use by the gublic,
and although an organisation exists for effecting repairs promptly, shortage of
materials required for the propose, sometimes causes delay.

(b) Government are aware that the general condition of the passenger trains
on the O. T. Railway leaves much to be desired. Difficulties in replacement
apd maintenance resulting from war conditions have been aggravated by exten-
stve sabotage of materials and theft of fittings indulged in by certain irresponsi-
ble members of the travelling public.

(¢) Arrangements have already been made for the provision of cleaning
and watering facilities at all terminal points and in addition rake attendants
are being appointed to ensure the cleanliness of compartments. Special gangs
have been appointed to supervise train lighting arrangemen¥s. Steps are Leing
taken to replace overaged and damaged stock as quickly as possible.

New MopEL PasseNger COACHES

607. *Shri Damodar Swarup 8Seth: Will the Honourable Minister of Railways
be pleased to state-

‘a) how many passenger coaches of the new model have heen aonstructed
by this time;

(b) whether any improvement has been made in the model exhibited at
Delhi and other stations: and

(c) when Government propose to put in service the first train of this model?
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|
The Honourahls Dr. John Matthal: (a) Coaches to the new design have noé
vet been comstruoted.

(b) When the Silver Arrow train was exhibited at various centres, a
questionnaire was issued to the public to determine their reaction to the proposad
internal layouts. The replies to the questionnaire have been duly considered
and s revised schedule of requirements of design has been pre . Nepotia-
tions are in progress with certain indigenous firms for the building of light
weight 11 ft. 8 in. wide IITrd class coaches incorporating these requirements.

(c) Sample coasches manufactured by indigenous firms are likely to be

ready for trisls in August 1948. Bulk orders for the new design carriages will
be placed thereafter on indigenous firms.

MusLin PxrsonnEL oF PosT AND TELRGRAPH DEPARTMENT

608. *Shri Damodar Swarup Seth: Will the Honourable Min'ster of Com-
munications be pleased to state whether the attention of Government has been
drawn to a news item in the Hindustan Times, dated Monday the 20th
November, 1847 from Badaun (United Provinces) that the Muslim personnel
of the post and Telegraph Department who had originally opted for Pakistan
have heen allowed to resume their duties in Badaun district and that their
waiting period will be counted as leave on pay?

The Honourable Mr. Raft Ahmad Kidwai: Yes, S8ir. They were allowed to
rejoin on their changing their original option, which was provisional for
Pakistan, to final for India. As to how the waiting period should be trcated
no decigion has yet been reached.

SreEL, IRON AND CEMENT FOR UNITED PROVINOES

609. *Shr' Damodar Swarup Seth: Will the Honourable Minister of Industry
and Supply please state:

(a) tho quota of steel, iron and cement allotted to the United Provinces;
(b) the basis of allotment;

(¢) whether any representation has been made by the Government of the
United Provinces for an increase in the quota; and

(d) ® so, what steps have Government taken to meet the demand of the
QGovernment of the United Provinces?

The Honourable Dr Syama Prasad Mookerjee: (a) and (b) 30,300 tons of
steel were allotted to the United Provinces, in 1947, and 4,905 tons in period
T of 1948. Provincial quotas of steel are calculated on the basis of population
(1941 census)—a weightage equal to three times the population being allowed

for citics having more than one lakh of inhabitants. Pig iron and cemeut are
not distributed Province-wise.

() Representations have been received for the quick despatch of steel
against the quota allotted to the United Provinces and for their demands for
ocement being met in full,

(d) Every endeavour is being made to expedite the delivery_ of steel and
also to meet the demands of cement as far as poesible,
Nzw Brarvca Livxs ox O. T. Raruway
€10. *Shri Rameshwar Prasad Simha: Will the Honourable Minister of
Railwaye be pleased to state:

(s) whether Government propose to open new branch lines on the Oudh
Tirhut Railways in the district of Muzaflarpur (Bihar) and if so, what are the
names of all such proposed routes; :
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(b) whether Government are aware that during the last session of the
Bihar Assembly it was decided to move the Government of India for opening
a new Railway line from Hajipur to Sugauli Lalgaiy, Vaishali, and Kesaria;

(c) whether Government are aware of the need for—
(i) a new Railway line from Hajipur to Sugauli; and
(ii) a new rail route from Sitamardhi to Soubarsa; and

(d) if the answer to part (c) above be in the affirmative, when the above
projects will be taken up? :

The Honourable Dr. John Matthai: (s) The only line approved for investi-
gaticn in consultation with the Provincial Government in the district of

Muzaffarpur is between Sitamarhi and Sonbarsa.

(b) A copy of the Resolution passed in the Bihar Legislative Assemtly on
the 3rd October 1947 in regard to the comstruction of a new railway line from
Hajipv- to Sagauli via Sahebganj, Govindganj and Areraj has been received
from the Bihar Government.

(c) The answer to this is covered by the replies to parts (a) and (b).

(d) The field work for the survey of Sitamarhi to Sonbarsa line has been
completed and survey reports are awaited. A decision in regard to the cons-
truction will be taken after examination of the Survey Reports. The proposal
to construct a line from Hajipur to Sagauli will be placed before the Central
Board of Transport for their opinion and, if approved, a survey will be
andertaken.

New Ramway Line SavuTH IPDIA

611. *Shri P. Kakkan: Will the Honourable the Minister of Railways be:
pleased to state whether the Government of India propose to open a railway
line from Madura to Karikudi Malur (Madura District) and Tiruppatur (Ramnad’
District) which was surveyed some years ago by the Railway Board?

The Honourable Dr. John Matthai: The Government have at preseut no-
proposal to construct a railway line from Madura to Karaikudi via Malur and
Tiruppatur.

NON-RETURN OF WAGONS FROM PAKISTAN

612. *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Railways.
be pleased to state whether it is a fact that a large number of wagons carrying
coal and other essential goods to Pakistan have not been returned?

(b) If so, what is the total number of such wagons and what steps arc being
taken to bring them back? ’

(c) Is it a fact that because of the failure of the Government of Pakistan:
to return these wagons, the transport of coal in the country has beén greatly
hampered resulting in loss to commerce and industry?

The Honourable Dr. John Matthai: (a) and (b). Approximately, 8,855
Broad Gauge and 1,082 Metre Gauge wagons sent to the Pakistan Railways-
on and after 16th August, 1947 had not been returred by 8l1st October, 1947.
.Confiequent on the partition, a general upsetting of operational conditions was.
inevitable. The Director of Wagon Interchange who controls the Broad and
Metre Gauge Wagon Pools to which the Pakistar Railways are a party, has-
been pressing upon the Pakistan Railways to return some of the stock, and’
has reported that a distinct improvement in the return of wagons by ths
Pakistan Railways is noticeable from 1st November 1947. With improve-
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ment in operational conditions, it is expected that the Pakistan Railways
will be in a position to return more wagons, the number to be returned depend-
ing upon final allocation to those Railways of the Rolling stock, on division.

(e) No.

PUBLICATION OF NEWSPAPERS BY ANDHRAS

613. *Shri 8. Nagappa: (a) Will the Honourable Minister of Industry and
Bupply be pleased to state the number of applications receieved from Andhras
to start or to publish Dailies, Weeklies, and Fortnightlies in Andhra area m

the years 1945-46 and 1046-47?
(b) How many of them were granted?
(c) How many of them were rejected and for what reasons?

The Honourable Dr. Syama Prasad Mookerjes: (a), (b) and (c). A stale-
ment is laid on the table. It excludes the applications for starting publication
of Dailies, Weeklies and Fortnightlies on paper other than newsprint. The
information about such applications is not readI;ly available. The applications
rejected were due to difficult supply position of newsprint.

Statem nt referred to in reply to Question No. 613
Newsprint

19045-1946 1946-1047

Daily | Weekly | Fortnightly | Daily | Weekly }Yortnlghtly

Applications received 3 10 1 2 8 1
Applioations accepted 2 3 Nil Nil Nil Nil
Applications rejocted 1 7 1 2 8 1

INDEPENDENT TRANSMITTERS IN THE INDIAN UNION

614. *Seth Govinddas: (a) Will the Honourable Minister of Communications
be pleased to state whether Government are aware of the existence of a number
of independent transmitters working in the Indian Union?

(b) Is it & fact that the All India Radio authorities recorded the broadcasts
from Amritsar given by ‘‘Azad 8ikh Radio’'?

(o) Tf 8o, what action has been taken by Government to stop this?

The Honourable Mr. Rafi Ahmad Kidwal: (a) and (b). Certain broadcasts.
pwporting to have been made by a transmitting station which described itself:
as ‘‘Azad Sikh Radio' were heard by the monitoring station of All India Radio
in September last. There have boen no further broadcasts since then and
Government has not received any other reports from its stations
Buggecﬁng the existence of unauthorised wireless transmitters in Indian
nion. ’

(c) The question does not arise.



ELECTIONS TO THE CENTRAL ADVISORY BOARDS OF ARCHZEOLOGY
AND EDUCATION

Mr. Speaker: I have to inform the Assembly that up to the time fixed for

receiving nominations for the Central Advisory Boards of Archzology and

Education, 8 nominations in the case of the first and 5 nominations

12 Noon i\ the case of the second were received. Subsequently one member

in the case of the first withdrew hig candidature. As the number of the rerain-

ing candidates was thus equal to the number of vacancies in each of the two
Boards, I declare the following members to be duly elected:—

I. Central Advisory Board of Archaeology.
(1) Shri Lakshminarayan Sahu.
(2) Shri Balwant Rai Gopalji Mehta.
(8) Bhri B. Das.
(4) Shri R. R. Diwakar.
(5) Shri Bhagwat Prasad.
(6) Haji Abdus Sattar Haji Ishaq Seth, and
(7) Shri T. A. Ramalingam Chettiyar.

1I. Central Advisory Board of Education.

(1) Shri Rohini Kumar Chaudhuri,

(2) Shri M. Ananthasayanam Ayyangar.
(8) Pandit Govind Malaviya.

(4) Shri Mohan Lal Saxens, and

(5) Pandit Lakshmi Kanta Maitra,

GENERAL BUDGET—LIS’_I‘ OF DEMANDS
SECOND STAGE

Mr. Speaker: The House will now discuss the demands for grants in respecd
of General Budget.

I understand that a list showing the agreed cut motions which will be moved
has been circulated to Honourable Members

As regards time limit for speeches, the usual practice has been to fix a
limit of 15 minutes for all speakers including movers of the cut motions and
20 minutes for the Honourable Ministers replying. I trust this suits Honour-
able Members. The Congress Party will now move their cut motions.

Prof. Shibban Lal Saksena (U. P.: General): Last time during my speech
on the Railway budget I pointed out to the House that we have to pass
demands going into several crores but we are given only two or three days in
which to discuss the cut motions. Here we are required to pass grants amount-
ing to over 239 crores and there are about 175 cut motions. In the Provincial
Legislatures the practice is that almost every cut motion is allowed to be dis-
cussed and enough time is given for them to be moved and the Minister in
charge of this Department himself replies” at the end.. I therefore wish thaf
in future the Government should take care to give enough time to see that all
the cuf motions thaf are tabltd are moved, because this is the only time when
Members can bring to the knowledge of Government their own experiences.
We now have a popular Government and we hope it will be responsive to the
wishes of the people. The old Government thought two or three days were
enough because they did nof care for the people. I hope next time we will
have more time to discuss the cuf motions. In the United Provinces, we have

(1229)



1230 OONBTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [4TH Dmc. 1947
| Prof. Shibban Lal Saksena.]

10 pass a budget of Rs. 40 crores only and yet nineteen days are sllotted to
discuss 1t. 1 hope next time at least all the cut motions that are tabled will
be allowed to be discussed.

Mr. Speaker: It is not for me to decide. Government will decide what is
proper. But it gives me a little shock to hear that 19 days are granted. Of
course, 1 am giving my personal reactions. Every Member must be given
opportunities to air his views on subjects which are conring before the House,
perticularly in connection with the financial matters. At the same time, I may
be permitted to point out that the Honourable Members should not repeat the
same thing over and over again. Unfortunately, that is what I am noticing.
It is my painful duty to invite the attention of Members to this fact.

DeMaNp No. 20.—MiNISTRY oF FINANCE .

The Honourable Shri R, K. Shanmukham OChetly (Minister for Finanoe);
8ir, I move:

*That & sum not excoeding Lis. 49.55,000, be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to
31st March 1948, in respect of ‘Ministry of Finance’.” .

Mr. 8peaker: Motion moved:

‘““That & sum not oxeooding Rs. 40,55.000, be granted to the Governor General to defray
the charges which will come in course of payment during tbe period 15th August, 1847 to
3lst March 1048. in respect of ‘Ministry of Finance'.”

Economy in Central Administration

8hri B. Das (Orissa: General): Sir, I move:

“‘That the demand under the head ‘Ministry of Finance' be reauced by Rs. 100."’

This out motion is to discuss the question of economy 1in the Central
administration. Sir, the foreign rulers have gone from India, but they have
left behind a Frankenstein, the Brown Bureaucracy—bloated up, corrupt and
inefficient—which is exploiting India’s national economy. 8o our free India
Finance Minister must have as his watchword ‘‘Economy and Retrenchment'’.
Without that he will not be able to build up the credit of India as he has
foreshadowed in his budget speech.

8ir, I felicitated the Finance Minister and I agree with him that India’s
credit is sound and it has been maintained in a sound business way since he
made his budget speech. In fact that very evening when I.was asked what
waf my opinion about the budget, I said: ‘‘Chetty is lucky and it is a
lucky budget.”” My friend did not like the tone of it, but there it was. But
I think he is lucky in his budget. He has had no time to think of national
oconomy. He has been overshadowed with the Punjab tragedy and the
Punjab calamity. Sir, we have moved this motion, as a mandatory motion,
to support him, to give him incentive in his policy of retrenchment and
economy in the Central administration departments and all departments that
come under the purview of the Government. He will have our full support.

Sir. the country is going to face the same situation as it faced in 1931-82.
The writings on the wall are faint but they are getting distinct. They indi-
oate that there will be a world economic crisis about 1951-52 and I do want
our Finance Minister to fune the gdministration in such a wav that by the
time 1051-52 depression sets in, he would have retrenched all the departments
mul(tliplied during the war and over which the gationals of India had no free
hand.

The Honourable the Finance Minister talked of inflation. There has been
inflation of course due to war conditions and the foreigners’ exploitation of
this country’s resources to the maximum limit. There has been an inflated
ourrency: there has been an imflated executive and a byreaucratic machinery.
In fact today the employees of the Government of India ave three to four

times what they were before the war. :
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Just before the war India had an unproductive debt of Rs. 229 crores.
Today that unproductive debt has increased to Rs. 925 crores—four times the
previous amount. Then, again, I find that my honourable friend has only
Rs. 5 crores in the Sinking Fund for reduction and avoidance of debt. That
was the estimate of his predecessor and he has it in this budget. How many
centuries it will take to do away with the 925 crores of unproductive debts
which is the result of the foreigner's exploitation, The foreigners fought their
own wars in China, Egypt, Arabia and elsewhere and all those debts were
accumulated and put into the account of India. They were to the extent of
220 crores before 1939 and today although the foreigners have left they have
bequeathed us with a debt of 925 crores. At the rate of 5 crores per year it
‘will take 180 years to cover. the debt. In the meantixge, if we take into
consideration the cycle of world wars, a war comes every 25 years, so that
within that period of 180 years ten world wars would have been fought. It
is our suggestion and our mandate to th¢ Honourable the Finance Minister
that he will so frame his budget for 1948-49 that there will be a greater
reduction of this unproductive debt. I do not want posterity 125 years hence
to curse us saying that we had mounted up the unproductive debts to such
an extent that they were not able to build up their national economy.

Then, Sir, the foreign exploiters have demonetised the silver rupee and
thereby created the inflation in the country. What has happened to. that
money? We are expected to satisfy and pay the American lend-lease silver.
The foreigner has exploited the resources of India under Section 126A of the
Government of India Act, 1935 and he has demonetised the poor man’s silver
rupee. Every silver four anna or rupee bit was taken away by the Raisman
Ordinance and as a result the countryside is the poorer today. Perhaps the
Honourable Finance Minister finds some relief in the fact that there'are some
silver stock which may meet five years hence the demand of America to dis-
charge our lend-lease obligations.

The Honourable Finance Minister should think of the abolition of certain
departments of the Government of India: like the Ecclesiastical Department.
We bhave heard enough from the members of the Cabinet here that ours is a
secular state. If it is a secular government why hould India spend 26 to 28
lakhs every year in maintaining the churches and their ministers. We are
not maintaining Hindu pandits and Muslim maulanas and maulvies. The
Ecclesiastical Department should not occur again as a budget head in the
nutional budget of a free India. I suggest that all the churches should be
turned into museums or institutions of education. I am glad my Honourable
friend the Education Minister is here. He needs a large number of institutions
for education and for museums, and I am sure he will welcome such places for
his purposes.

I do want the Honourable Finance Minister to carry cut retrenchment in
certain other departments of the Government as well. The Supply Depart-
ent has become a cesspool of all corruption, which has demoralised the
whole nation. Today the nation is not a pure nation. Corruption resulted
fr(}m the previous Government’s war efforts and the supply policy of the former
alien rulers, so that the department is corrupt and stinking. Then there is the
Dlspogals Directora?e a'ibout which one or two questions were tabled. The
materials do not exist in the disposal yard—I may be corrected by my Honour-
able friend the Supp]y Minister on it. The public knew that crores and crores
of goods and machinery and other articles just do not exist. The officers in
the Supply Department and the contractors all confabulate and the goods are
spirited away. It is better that we know what the real position is.

o tfl’lurt;:x:. I want the Honourable the Finance Minister to do retrenchment
End e Railway Department, the Postal and Telegraph Department, Defence,
ustries and the Central Secretariat and other heads of departments. It
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is our misfortune that the railway employee wante to live in a paradise where
their motto would be “No work but more and more pay’. It is our misfor-
tune that the railway employees, even those who are technical men who are
working in the Kailway Department, have been multiplied three or four times
since 1989-40 but their production has been halved or it is even less than that.
They do not want to work but they claim privileges under that curious char-
ter called the Pay Commission's Report. They want more salary, they want
mnore allowances, they want grain allowances and what not. Why should the
saxpayer sufer these losses just only to pamper the labeur agitation that was
inspired, not on the merité of the case, but by Bolschevik ideas borrowed from
elscwhere with the idea of paralysing the State and society. The foreign
Government has gone and today there is a national government and every
worker must work to earn the little money that he gets. )

The Pay Commission’s report has fixed a lower maxima for the secretariat
staff of 1.C.8. and other all India services. I would like my Honourable
friend the Finance Minister to tell me if all the I1.C.8. and other officers that
are working today have signed for that lower maxima since the 15th August,
1947. 1 believe that they have not been able to compel the I.C.8., I.P.8. and
other all India services to accept these new scales. There should be economy
froin now on: otherwise my honourable friend would face similar trouble that
was faced in 1981 by the then Government. My honourable friend was him-
self the Chairman of the Railway Retrenchment Committee and I was myself
8 member of one of the retrenchment committees. We only tinkered with
the problem then. We do not want any tinkering now. We want the
appointment of an economy committee which should fix the personnel of
every department in the Government of India. Today, ‘‘more files and more
olerks’’ is the criterion of good work in the Government of India. I ask my
honourable friend to do away with that line of approach. My honourable
friend was very familiar with the situation in those days in 1931 to 1935 when
the country faced an economic crisis after the Munitions Scandal and other
scandals. Today the crisis is coming on. Let us not shut our eyes to it. It
nay come in 1950 or 1951. But before that the Government of India, apart
from the economic crisis, must set their house in order. Today their house
is not in order. The Bureaucracy—that Frankenstein of the British rulers—is
sitting on the neck and shoylders of the Cabinet and the Government of India
and it is very diffioult for them to do away with it. What we want is the real
Indian spirit. Are we to follow the colonial policy and tradition of the British
Government? I do not want you to follow that but I want a new approach
to things.

Mr. Bpeaker: Cut motion moved:

“That the demand under the head ‘Ministry of Finance’ be reduced by Rs. 100.”

8hri K. Santhanam (Madras: General): Mr. Speaker, Sir, in the otherwise

admirable Budget speech of the Honourable the Finance Minister I was
greatly surprised to find that there was no reference to the need for economy
in the expenditure of the Government of India. Probably the Finance Minister
took it for granted. But this absence of reference is likely to give an impres-
sion to all the heads of departments of the Imperial Secretariat that they
need not bother about retrenchment. Sir, when I wish to speak about economv
I do not want to suggest that the total civil expenditure of the Government
of India is altogether too high from an abstract standpoint. I hope that in a
few years time the finances of the Central Government will be of the order,
not of hundreds of crores but of thousands of crores as in Great Britain or
America. But we must have work and then spend money properly. Extra-
vaganoe, I hold, is the greatest enemy of expansion. When the Government
of India takes up economic planning, when it takes up social planning, it will
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have to incur & great deal of expenditure. But before it begins those projects
it must see that the present expenditure is cut down to the barest minimum
and that it gets the maximum possible result for every pie of public money
that is spent. We are accustomed to hear about war-timg inflation. I suggest
to the House that the greatest inflation that bas taken place in this country is
in the Secretariat of the Government of India. During war-time all restric-
tions were removed, and Secretaries, Additional Secretaries and Joint Secre-
turies were added simply at the suggestion of any Member or his Secetary,
and more officers are manning these Departments for the same work than was
the case before the war. I therefore wish to suggest that the first thing the
Finance Minister should do is to go back to the pre-war standard of efficiency.
He must see how many Secretaries discharged what work in 1938-39, how far
the work has since expanded and in what proportion the Secretariat has
expanded. I believe that the Secretariat the expanded in a far greater pro-
portion than the work. It is true that in some Departments work has in-
creased and therefore there is a justification for increase in staff. But the
expansion of the Secretarint is certainly for greater than the increase in the
work of the Secretariat. That is one point which I hope the Finance Minister
will pursue actively. I regret that members have not been supplied with
sufficient details in the ‘Demands for Grants’ to be able to scrutinize each item
and find out how the Secretariat has expanded.

The next point I would like to urge is that the House should be told how
{ar the Pay Commission’s recommendatjons thave been implemented. Sir,
as you know, the maximum salary for a government servant fixed by the Pay
Commission is Rs. 3,000. But I believe that there are scores and scores of
people today in the Government of India who are getting Rs. 4,000, Rs. 8,500
and all kinds of fancy salaries. For this poor country even this Rs. 8,000 is
high enough. I thought that after the 15th of August there will be a declara-
tion on behalf of the popular Ministry that there shall be no official in the
Government of India who draws more than Rs. 8,000, but I have been greatly
disappointed. I do not know why a salary greater than that recommended is
bemng given. I know of course that there aié people in the Government of
India who think that they should get Rs. 4,000 and Rs. 5,000 and that other-
wise they cannot work. To all such government servants I would like the
Finance Minister to say 'If you are too good to serve on Rs. 3,000 you are
free to go’, and I am sure he will find that the official’s Deputies and even
Supc_zr:nt_em_ients:, will do as good if not better work, for s much iower salary.
1 think it is criminal on the part of the Government of India to pay any one
tnore than the already high maximum fixed by the Pay Commission. T would
therefore like to get an assurance from the Finance Minister that this reform
of the highest scales of pay will be implemented as early as possible and that,
when he presents the next Budget, he will not present & ‘Demand’ for any
official for a salary higher than the maximum scales prescribed by the Pay
Commlssmn: I want also to urge that in the case of Ambassadors and others
sent to foreign countries the recommendations of the Pay Commission should
be implemented. I would like to know if the Ambasadors who have been
appointed after the acceptance of the Pay Commission’s recommendations have
heen sent on the salaries as recommended by the Pay Commiesion or whether
&ny special exemptions have been given, and if so why.

, Again, Sir, T would like to draw the attention of the Finance Minister to
he system of special pay which has crept into the Secretariat, Sir, T do not
0w how many crores and crores are given outside the ealaries as ‘special
}’tﬂe.\ - TIf you take any demand, in the Demands for Grants you find these four
l"r_ns;: Salaries:—Pay of Officers: Pay of establishments; "Allowances, Hono-
ra etc.; and Other Charges’. A large part of this ‘‘Allowances, Honoraria,
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elc.”” consists of special pay. When we are giving high scales of pay for offi-
cials I do not know why they should be given special pay, simply because an
officer is transferred fromn one job to another job which he is considered to be
competent to perform. I can think of promotions. Let persons who do very
good work be promoted. But why should there be special pay? It is said
that a particular official takes greater trouble for doing some other special
job. I think all these are either mataphysical or fictitious arguments for taking
illegitimate, or I would call it wrong, honorarium for service which the gov-
¢mment servants are bound to perform according to their service conditions.
I think the whole system of ‘special pay’ should be abolished. Each man
should be posted to work for which he is fit and for which an adequate malary -
is already fixed. If a certain work requires a higher capacity, let it be given
to a suitable officer with that pay and let not a person simply be posted to
4 place and allowed to say ‘I want Rs. 200 or 300 special pay’. .

What shall we say about the item ‘‘Other Charges’’? I think the bulk of °
these Other Charges consists of travelling expenses. The Government of India-
is, I think, today the biggest tourist agency in the whole world. This tourist-
ngency is the most popular one also because not only do people get travelling
at public expense but they make some money out of it. I know that touring
is necessary, but 1 do feel that touring is too frequent and unnecessarily
frequent, und a large amount of money is being spent in this tourist traffic.
I think the Finance Minister will do well to have a separate Section in his

Depnrtment to scrutinize every itemn of travelling to get proper justification
for it.

Prof. N. G. Ranga (Madras: General): Then there will be another Deputy
Secrctary for that.

8bri K, Santhanam: The Accountant-Generals and the Auditors should be
instructed to scrutinize the rcasons for every particular touring and if neces-

sury the matter should be discussed in the Cabinet and strict rules laid down
for the purpose.

Sir, I would like to give the House a brief analysis of one of the items.
If Honowrab'e Members will turn to page 85 of the Demands for Grants—
"Directars-General and Directorates of Industries and Supplies’,—the total cost
is Rs. 1,31,82,000. If we analyse it into these four heads we get Rs. 22.62
lakhs for Officers, Rs. 49-21 lakhs for Establishment, 30-97 lakhs for Allow-
unves and Honoraria, and Rs. 28-71 lakhs for Other Charges. Nearly Rs. 60
lekhs out of this Rs. 181 lakhs is spent for Allowances and Honoraria and
Other Charges. 1 think a certain definite proportion should be evolved. There-
should he a proper ratio between these two. I think the ratio between officers
and establishments is unduly high. For example, in one of the items it is 8
Iakhs for pav of officers, and for establishments it is 11 lakhs. 8ir, I think
the pav of officers forms an unduly high proportion because it is the establish-

ment that has to do the work. It shows that there are too many officers for
too little work,

There are many departments in the Government of India which are
superfluiour and which are continuing because there is nobody to look into those
matters. Take for instance the establishments of the Constituent Assembly
for constitution-making and the Constituent Assembly for legislative functions.



GENERAL BUDGET—LIST OF DEMANDS 1235

Mr. Speaker: Order, order. The Honourable Member will not discuss. that
proposition here. It is entirely in the discretion of the President, and if the
honourable Member has any remarks to make, he will discuss the matter w.th
the -Honourable President of the Constituent Assembly.

shri K, Santhanam: Sir, am I -‘ree to speak about expenditure of the Consti-
tuent Assembly on the constitution-making side ?

Mr. Speaker: Not free. That is exactly what I pointed out to the honour-
able Member. If he has anything to say about it, bis only coures is to go to
the Honourable President .of the Constituent Assembly and discuss the matter
with him. i

Shri K. Santhanam: All right, Sir, I shall not discuss this point.

Shri Mohan Lal Saxena (U. P.: General): With your permission, Sir, may
I ask whether that demand will not be voted here? :

Mr, Speaker: Yes, that demand will be voted.

Shri Mohan Lal Saxena: Are we not supposed to make any. rémarks about
that particular demand ?

Mr, Speaker: No, for the simple reason that 1t is the convention that ‘the
staff is entirely under the control of the Honourable President and he s
supposed to be the head of it, and the convention is whatever he asks for is
generally granted by the departments. Departments do not interfere. This is
based on the principle of the independence of the legislature.

Shri K. Santhanam: Sir, My Honourable friend Mr. B. Das, has already
referred to the Ecclesiastical Department. It is given as Demand No. 39 on
page 55. We are asked to provide for this 73 months 6'76 lakhs. I expected,
Sir, that after August 15 this separate demand will simply go out of the
accounts of the Government of India. If there were any expenditure which
bad continued from the previous regime, it might have gone into Suspense or
Miscellaneous or some other head, but to continue a separate Demand for
ecclesiastical expenditure in free India seems to me a wholly indefensible pro-
ceeding. We do not want to pay any church man, we do not want to pay
any priest whatever. We are resolved that our State should be an entirely
secular State. Why then should there be this ‘demand’, and out of this
demand a considerable part is transferred to Defence Services. On page 56
we find that Defence Services are psying 945 lakhs, and Railways 8-87.
Thereforc as a matter of fact tre actual demand is even much greater thar
what is given on page 55. I should like to know what explanaticn the Finance
Minister has to offer for these?

Then there are various practices by which government servants practically
do no work and the rules allow them to go on leave. Sir, one prominent
instance has been brought to my notice. The Secretary of this very Legisla-
tive Assembly, I do not know if he continues to be still Secretary.

Mr. Speaker: Order, order. That remark ulso is subject, to the same prin-
2iple which I have now enunciated.

Shri K. Santhanam: Well, Sir, I would earnestly appeal to the Speaker
to see that the expenditure on this Assembly is spent properly. I have got
reasons to think that the control was rather lax in the regime previous to this.

What is the procedure adopted by the Finance Department to scrutinize
,¢xpenditure for cvery other department? I want the Finance Minister to be
hot only a mere compiler and presenter of accounts to this House, he must
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be s scrutiniz ng officer, he must know that this Assembly will not tolerate
any extravagance, and he must be directly responsible to this House.. He
sbould be avle to tell his colleagues ‘I dare not present this demand in this
fagshion to the House. You should cut it down’, and if he is over-ruled, he
must be able to come here and say ‘1 pressed for this cut, it has been over-
ruled’, so that we can hold a particular Minister responsible. Otherwise when
the Finance Jdepartment sanctious an expenditure, so far as the House is
concerned, it will be presumed that it has been properly scrutinized, that the
Finance Officers have found it a reasonable item of expenditure and therefore
we shall hold the Finance Department primarily responsible for the expendi-
ture. Where according to the Finance Depurtment there 18 some extravagance,
I think the Finance Department should first refer the matter to the Commit--
tee of the department concerned and next to the Finance Committee, and of
course if the Finance Committee sanctions that, the responsibility will partly
bo shifted to the shoulders of the Finance Committee. For every item here-
ofter before the Budget, we should have the recommendations or the remarks
of the committees of each department and the Finance Committee. 1t is only
thon that the House will be in a position to know whether a particular item
of expenditure is reasonable expenditure and that it has been properly scruti--
nized and sanctioned. The practices of the last six years have been 8o
carrupt, and have so demorulized the entire Government of India that every
proposal for expenditure will be suspect and meet with opposition here.

Sir, 1 do not want to take up the time of the House much further, but
I know that there is a stroug opposition from every department for any kind
of economy, or for any kind of retrenchment. Sir, T want to make no reflec-
tion on the officials of the Government of India. I do not want to indulge
i the conventional tirade against burenucracy.  So far as 1 know, taken indi-
vidun'ly the ofticials of the Government of India are as competent and as
patriotic as officials of any other country, but the bureaucratic machine has
its own spirit which overwhelns the spivt of every individual member thereof
and the spirit of this bureaucracy is such that it is against economy. It is
for extravagance, it is for waste, and it is to prevent this extravaganec and
waste that I eppeal to the Finance Minister. I hope my appeal will not be
in vain,

Dr. P. 8. Deshmukh (C. P. and Berar: General): Mr. Speaker, Sir, T
listened to the very carefully prepared and very pleasant speech of the Honour-
able the Finance Minister and the whole House was happy, and probably the
whole of India was happy, that he did not propose any additional taxation.
But, Sir, there were many things which have disappointed many members of
the honourable House, and when like my friead Mr. B. Das 1 was asked by
a press correspondent as,to what I thought of the Budget speech, I charac-
terired it as a capitalist budget. Since I did not find this remark of minre
printed anywhere or published anywhere, I think T had better refer to it in
the same way u8 my friend Mr. B. Das has referred to it.

Next. Sir, 1 had given notice of a verv large number of Cut Motions. |
am afraid T will have again to refer to so many of them as is possible to cover
in the course of fifteen minutes in my speech. When I asked as to why none
of my Cuts found a place in the list of Cuts that were to be moved, I - wa<'
told by my friend Mr. Ayyangar that this was a sort of an omnibus Cut
where T could start speaking from the Cape Comorin and go right up to the
North Pole. T do not know how much out of this journey I would be able
to cover in the course of fifteen minutes.

" l(‘rh 8peaker: Apart from that, Mr. Ayyangar's opinion is not binding on
e L.nar. ’
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Shri M. Ananthasayanam Ayyangar (Madras: General): I said, Sir, with
respect to the Finance Bill.

Dr. P. S. Deshmukh: I referred to this matter, Sir, purposely, so that the
Chair may have reason to correct Mr. Ayyangar. :

Now, Sir, this particular Motion is for economy and all honourable Meml?ers
ot this House have already pointed out the paramount need for the appoint-
ment of a Committee that will suggest to the Honourable the Finance
Minister the ways and means to economize. It is quite patent from his speech
‘that he did not think there was much chance of economy. The two honour-
uble members who preceded me have already made it clear that there is ample
acope for economizing and that there is also a necessity for investigation as to
how economies could be effected. '

‘I'here is one additionul point which I would like to refer to and that is ithe
proverbial red-tapism of the British Administration. The present Government.
has inherited the British Administration; our grievance is—and so many
members who some times lose their temper lose it because they know it—
vthat the inheritance is still intact, that it has not been examined, that there
is no effort to uproot it, that there is no effort even to deal with it in a some-
what radical manner. The British red-tapism, Sir, was not a matter of a
day; it had grown gradually, and it was essentially because this country was
to be governed by and in the interests of a foreign ruler—and a foreign ruler
Sir, must distrust everybody. That is the secret or probably the greatest
defect of British red-tapism. The British Administration in India was essen-
tially an Administration which distrusted everybody and therefore control upom
control had to be devised so that nobody will have any final authority, That-
is the Administration which the present Government, the Independent Govern-
ment of India, have inherited and unless they put their shoulders to it and
do away with this red-tapism, they will find that they are spending ten
rupees where one rupee would be enough.

So, Sir, I would very strongly recommend to my honourable friend a
thorough exmmination of the system of administrat on in this country o that
we may have a new system which will be more economical and more expedi-
tious. Thir red-tapism not only spends more money, it also spends more time.
The Honourable the Finance Member, unless he has himself met some such
officers of the Military Department as I have done, may not probably know
that even the British Government itself realised during the last War that their
. inethod of doing things was wrong in many respects and they had much to
learn from the Americans. I met several high Military officers who admitted
that on many occasions they knew and they found that the way in which the
Americans did things during the War was far more expeditious; it involved
much less cost of energy as well as of money and they were getting the
‘things dsae much quicker than by the British method. .

8o, 8ir, that is one of the recommendations I would make to the Honour-
able the Finance Minister and if my words are not sufficient to convince him,
I will draw his attention to the fact that the Honourable the Railway Minister.
bas decided to send some people to America to learn their methods of Railway
ﬂglm‘m.istration. ‘If there is something to be learned from -America in Railway. .
8dministration, I am sure, Sir, there is no shame in admitting that we 1nay-
bive something to learn from America in Departments other than the Railways;.:
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It is a patent fact, 8ir, and anybody who is conversant with actual ad-
winistration knew it, that the. British Government was a Government of the
blind leading the blind. It is only for the top man to say a certain thing or for
a subordinate to make a certaih recommendation, and in 99 cases out of 100
it had the best chances of being acceptcd. That is how Departments grew,
thut is how officers were appointed, vacancies created. how those vacancies are
filled; and as soon as one office is created or one officer appointed the whole
paraphernalia of a stenographer, a superintendent, a record keeper, a daftari
nnd oll the rest came in. That is how the present Government of India has
grown out of all proportion. It is not only essential to examine whether it
in necessary to have all the paraphernalia as it exists, but also to examine
whether the same results canuot be obtained by a more direct method of
administration and with lesser amount of distruss.

Earlier 1 referred to the defect in the British Administration which was
Lased on distrust of everybody. I will give you, Sir, a concrete instance. Till

some time back, there used to be on the Railways a provision, which had been . _

thera for a very large number of years, for a passenger, who ‘was not able
to obtain a ticket in time before the train started, by which he could obtain
a certificate from the Guard. Now this facility - has been entirely stopped.
" Nobody, however genuine his case may be, however short the interval during
which the Booking Office was open,—even the highest in the land—if he
happened to be on the platform without a ticket. he has no option but to pay
the penalty; and if he is saved from prosecution it is only because of the
good offices of the Railway Department. Now, this is one of the things which
shows that nobody is to be trusted. The Guard is not to be trusted, the
Station Master is not to be trusted, the highest officer is not to be trusted.
Nobody can be trusted so as to issue the certificate that this particular gentle-
man had no time to get a tirket and therefore’ he should be permitted to
obtain a ticket at the hands of the Ticket Collector or st the hands of the
next Station Master or a certificate from the Guard.

Then, Sir, another complaint which I should like to make is in regard to
the position of the Kisans in this country. 1 shall not go into any details
because 1 shall have an opportunity of doing so when moving specific cuts.
1 shall now deal with it generally. We have, 8ir, had several measures to
protect the interests of the labourers or to advance their welfare. The labourers
in India are getting very speedily organised and I for one am very happy that
this House consists of and confains 8 very large number of people who
sympathise with the labour movement. But what is the proportion of orga-
nised industrial labour to the population of India? Some time back it used to
be about 13 to 15 lakhs. Supposing the industries in India have grown very
much, T do not think the in inﬂ,ri.'nlg labour has gone up to more than about
80 lakhs. Now, what is 80 lakhs as compared with 30 crores, which consists
of 85 to 00 per cent. of Kisans who live in the villages and /11 the land? What
is the ulnce given to the Kisans in the Budget and in the Administration?
Every Legislative Assembly has had representatives of the labourers and the
1045 Aot provided for this. But as far as the interests of the Ki@ns :irc
concerned, they are supposed to be looked after by any body and everybody
but nobody in particular. Of course, there are rural constituencies and their
representation is there, but my complaint is that just as something special is
sought to be done for the labourers, the Government would do well to consider
thd quertion of the interests of the Kisans also on a special footing. I hope, .
8jr, the Honourable the Finance Minister and the Government have paid due
alfention to the words of Mahatmaji so far as the inclusion of Kisans in the
Miniatry is oconcerned. Mahatmaji made this suggestion not because we could
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have an educated Kisan who could add to the efficiency of Government. But
only because he alone could possess real sympathy and consideration for this
most paramount interest in the country. I hope Sir the present Government
and the Honourable the Finance Minister will pay adequate attention to the
agricultural labourers also and that whenever there are International Conferences
not only the industrial labours but also Kisans will receive due representation
at the hands of the present Government.

The Government of India are spending lakhs and lakhs if not crores of
rupees, which I would characterise as ‘indiscriminate expenditure’. They have
some time back, probably at the suggestion that we should train people and
send them to foreign countries, instituted the system of overseas scholarships.
But what is the pature of the scholarships, and ~who got them? It is only
the sons of Government servants who got these scholarships. None of the
people in the villages got any chance to win them and the Gazettes which
contamed the notifications announcing these scholarships hardly ever resched
the vn-llages.' Sir, this is a problem which requires to be considered. Sir, my
time is getting shorf and it is impossible to deal with this point adequately,
but T hope the Ministry will pay attention to this.matter and remember that

a!though they are spending so much, so far as these scholarships and conces-
81ons arc concerned, they do not reach the Kisans at all.

Begum Aizaz Rasul (U. P.: Muslim): Sir, it certainly would have been in
the fitness of things if the Honourable the Finance Minister when presenting
his first Budget of a Free and Independent India had indicated some lines on
which he thought that economy in the Departments of Government was desir-
able and that he intended to bring about such economy as soon as it was
possible for him to do so. It cannot be denied, Sir, that the expenditure of
the Central Government in recent years has gone up by leaps and bounds, and
I am sorry that the efficiency of the work that has been turned out by these
Departanents has certainly not been in accordance with the money that is being
spent on them. Therefore, Sir, it would have been greatly welcomed not
only in this House but by the country at large if the Honourable the Finance
Minister had realised the importance of cutting down this extravagance that has
been going on In the Central Government for so long. It was expected of him,
and the country was waiting to hear that something would be done. It is a
pity that he has not expressed any intention of doing so. We realise that
the new Government has been in power only for a few months and it was not
possible for the Finance Minister to cut down expenditure in the different
Departments of the Government so soon, but an expression of desire on his

part to do so would certainly have shown that he realised the importance of
this matter from the financial point of view.

Sir, it was repeatedly said on the floor of the House—it was alleged by people
from different parts of the country, that India was a poor country and cannot
sfford such high salaries and top heavy expenditure of the Government.

Therefore. when the foreign rule in this country came to an end, it
1P-M. e expected that some changes would be affected especially with
regard to 8 matter which had come in for such scathing criticism by the country
in the past. I am glad that Honourable Members in this House have realized
their duty in bringing to the notice of Government that a Committee on
economy and retrenchment should be appointed as soon as possible. which
would review the whole structure of the Departments and recommend the
cutting down of expenditure wherever it was possil;:le wtdaa 80. ¢ moment

r. Sir. it is necessary and desirable at the present mo
thﬂggrv:r:h:ge:: for cutting down gtm expenditure and wastage should be
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explored, because on the atteinment of freedom the expenditure of India has
gone up by leaps and bounds and great amounts have to be spent on Ambassado-
rinl appointments, nation building activities, Industrial developments and many
other important items, and we should therefore try to save in order to meet
these necessary requirements of expenditure.

Sir, 1 do not think that there are many Honourable Members who will dis-
agres that in nesrly every department there is great scope for saving and
cconomy. During the war every department of the Government of India became
influted beyond recognition and it is high time that these departments return to
normal. To mention a few Railways, Supplies and Communications are costing
the tex-payer far more than the results he gets out of them. If the return and
efficiency that we get out of these departments and their staff had been satis-
factory perhaps increased expenditure may not have been grudged but efficiency
has instead deteriorated to a sad degree.

Regarding the* Department of Supplies Sir, I will not take up much time
of the House by recounting’ here all the evils that have accrued on account of
controls. but we all know how these controls are working and to what a great
extent they are responsible for corruption and bribery in the country. They
should be removed as soon as possible, and the Department of Supplies should
wind up this unnecessary part of its activities and to save a very large
amount of money that is at present being spent on it.

Theh, Bir, as regards Communications, every member of the House is aware
that the Department of Telephones and Posts and Telegraphs is functioning
in a most undesirable manner and the inconvenience caused to the public is
indescribable. The taxpayer tninds this very much as there is no shortage of
staff or expense and yet he does not get any veturn for the money he pays.
It would certainly satisfy him if some saving were made in this Department.

1 will just say a few words about the ‘Grow More Food Campaign’ which
bhar coat the Government far more than results justify and the sooner the
‘Grow More Food Campaign’ is ended the better it will be for the country, as
it is olearly a waste of public money and no justifiable results have accrued
from it,

I would, tRerefore, Sir, welcome the Honourable the Finance Minister’s
pronouncement to the effect that he will consider sympathetically the appoint-
ing of a Committee which will go into the details of recommending the effecting
of economy in the various Departments of the Government of India. I would
like him to behave like a housewife and see that every penny and every
anna that is spent through him on the Central Government is spent properly and
there is no wastage of any kind. Every man is aware that women never spend
unnecessarily and never cause wastage and therefore an advice coming from
a worman to the Honourable the Finance Minister will, to act as a woman in the
matter of holding the purse strings will T hope be taken in the sprit it is offered..

The Honourable Shri R. K. Shaumukham Ohetty: Mr. Speaker, I welcome
the disoussion initinted by the Motion of my Honourable friend, Mr. B. Das.'
He and I have sat together on the Opposition benches for nearly ‘13 vears in
the old legislature and we have taken part in many debates, criticising the
extravagance of the administrative machinery. Even though I am sitting in &
different place, Sir, my feelings about the scale of. expenditure in Government
Is very nearly the same as it used to be when I was sitting in those benches.
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My Honourable friend, Mr. Santhanam said that the Finance Minister should
not be a mere compiler of figures. I wholebeartedly agree with that observa-
tion. The Finance Minister is really the watch-dog of this House. The
Finance Ministry does not simply sanction as an automatic measure proposals
for expenditure that come before it for scrutiny. In fact the financial impli-
cations of every proposal are clearly examined in the Ministry of Finance.
Notwithstanding this check exercised by the Ministry, I would welcome the
deduction of this House that every possible measure should be taken to reduce
the scale of expenditure in the administrative machinery. The Finance Minister
is generally the most unpopular of the Ministers amongst his own colleagues,
because he often has to perform the unpleasant task of turning down proposals
coming from the Ministries of his own colleagues. I can say the function of &
real Finance Minister not as that of one who without any meaning, turns down
all proposals for expenditure, but who would help all other Departments to
spend the money wisely and effectively. That is the true function of a Ministry
of Finance and I certainly shall try my wutmost to see that the
Ministry of Finance discharges its functions Jin that spirit.

My Honourable friend, Dr. Punjabrao Deshmukh suggested that some one
might go to the United States to find out about the expeditious methods of
administration in that country. Well, Sir, it so happens that I was there
myself for nearly a year in charge of the Indian Supply Mission. There is no.
doubt that during the War at least the machinery of administration in the
Inited States moved very fast. In fact I made it a rule in the OUupply
Mission that there should be no note writing on files. In fact every problem
was practically solved by the officer or the D.rector concerned coming either to
the Secretary or to one of the Directors of Supply or coming directly to me
in important cases; and 1 found that the system worked very effectively indeed.
In fact I used to put through great deals with the American departments just
over the telephone. Under the normal practice of the red-tape it will probably
take months of note-writing before a similar problern was solved. 1 am there--
fore not merely familiar with the model of a more businesslike administration,
but I am fully alive to the need for such an administration in our country.
There is no doubt that the scale of expenditure on the administration has gone
up enormously dur.ng the last few years; probably Honourable Members them-
selves do not realise the extent to which it has gone up. No doubt during war
time there was great demand for the expansion of the activities of departments.
But the curious fact here is that after the termination of the war the scale of
expenditure on the administrative services is really more than what it was during:
war time. I will just give one illustration. If you take General Administra-
tion, the total expenditure in 1938-39—just before the war—was 1 crore and:
87 laks; in 1944-45—which was the peak war vear—it was 4 crores and 25
lakhs. But curiously enough in 1946-47 it was 6 crores and 23 lakhs; and in-
1947-48 the budget figure was 6 crores and 14 lakhs. This was of course the-
pre-partition budget but the pattern will be applicable even to the post-parti-
tion budget. That shows that there is certainly very great scope for retrench-
ment and economy. But one word of caution must be uttered in studying
these figures. There are two factors which have resulted in increase of expendi-
ture over which was have no control. The first and the most important of
them is the enormous increase in expenditure resulting from the acceptance of
the recommendations of the Pay Commission and the higher scales of dearness
a]lowapce and pay that we have to give. So a great deal of that will be a
{'eﬁectﬂqn_of this phenomenon. Another factor which has contributed to increase
In adml-mstration expense is the system of cconomie controls. The elaborate:
:‘lof;(éh::;'l;sn} of cont'rols that we maintain is really costing the country quite a-
i it of money; but when we succeed..in our measures of decontrol this

¢m of expenditure will asutomatically go down. Notwithstanding these two-
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factore—the importance of which should not be ignored—I feel certain that
thete is still scope for economy in expenditure. In the nation-building depart-
reute the expenditure bas no doubt gone up enormously. For instance, in
departments like Scientific Departments, Education, Medical, Public Health,
-ete., the pre-war expenditure in 1938-39 was 2-17 crores; in 1947-48 it was 18-03
crores. But that is developmental expenditure about which we need not
quarrel, -

Honouruble Members were disappointed that I did not muke any reference
to the need for economy; in my budget speech. I was fully conscious of the
need for economy ; in fact it was my intention within a few weeks of my assuming
office to appoint an economy committee. But on account of the great cataclysm
that overtook us I thoughtthe time was not appropriate to set such a committee
in action. I have now decided that very shortly I will set up an economy
-comittee which will examine the entire field of administration covered by the
activities of the Central Government. In fact I have already given instructions
to the Ministry of Finance to prepare the necessary memoranda and the docu-
nients so that when the committee is actually appointed within the next
nionth or two the work could be done in an expeditious manner. I have no
-doubt that the economy committee will keep in mind the desire expressed in all
quarters of the House for the utmost economy and retrenchment in expendi-
ture consistent with efficiency.

There is only one other matter about which I should give a reply. Honourable
Members rightly eriticised the expenditure under the Ecclesinstical Department. *
The position, T am old, is this that all the British Chaplains will go away
l\ofPre the end of this month, and we are bound to incur expenditure on the
maintenance charges of churches and cemeteries only up to the 31st March 1948,
Thereafter this charge will not fall upon us and Honourable Members will have
1o room fm: criticism. I have no doubt that the House will feel satisfied from
the expression of my own opinion thut I am one with them in searching all
avenues for economy in expenditure.

8hri B. Dus: Sir, I ask for leave of the House to withdraw the cut motion.
The cut motion was by leave of the Assembly withdrawn.

The Axarmbly then adjourned for Lunch till Half Paat Two of the Clock,

The Ansembly reassembled after Lunch at Half Past Two of the Clock.
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

DEMaARD No. 10—MINISTRY OF EXTERNAL AFFAIRS AND (COMMONWEALTH
RELATIONS

The Honourable Shri R. K. Shanmukbam OChetty: Sir, I move:

“That a sum not excceding Ras. 20,76,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to -
3lst March 1048, in respect of ‘Ministry of External Affairs and Commonwealth Rela-
tions"."" '

Mr. Speaker: Motion moved:

“That a sum not exceeding Ra. 20,76,000 be granted to the Governor General to defray
the charges which will come In course of payment during the period 15th August, 1947 to
-Blat March 1948, in respect of ‘Ministry of External Affairs and Commonwealth Rela
tiens'."
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Position of India in International-affairs and of Indians in - Commonwealth
Countries

Prot, N, G. Ranga: Sir, ] move:

“That the demand under the head ‘Ministry of External Affairs and Commonwealth
Relations’ be reduced by Rs. 10Q.”’

Sir, it is indeed a high privilege to be able to move this cut and start this
discussion for the first time in free India on our external affairs. For years
and years we tried our best to raise a discussion in this House on external
affairs buc in vain. Our late lamented Satyamurti, the greatest parliamentarian
of his age, did yeoman service in order to force that Government to yield this
privilege to this House but he too had to admit his failure, Therefore, I am
extr wnelv glad that today, we are able to have this discussion.

It is more than one year and two months since Pandit Nebru took charge
of this department and ever since, even though technically at that time India
wits not free, he was able to act and function as the Foreign Minister of free
India in actual fact during that time. It is our duty now today to review in
as short a pace of time as is possible and see how he has conducted our foreign
affairs and placed India on the map of the world. I have no hesifation whatso-
ever in saying that free India has been most fortunate in obtaining his services
as its first Foreign Minister and also in giving him the biggest’ and first oppor-
tunity to carve out a rising position for India and India’s nationals all over

the world.

Sir, when he took charge we found the worid divided into two big camps:
one headed by the U.S.S.R. and the other by the Anglo-Americans: and the
outside world was wondering how Pandit Nehru was going to help India sand
on what ¢ide India was going to range herself. To the chagrin of a large num-
ber of foreign experts, Pandit Nehru announced that India was not gning to
align herself either on the side of Soviet Russia or on the side of the Anglo-
Americans, or on the side of the satellites of either side, but was going to steer
clear of these shoalg to carve out a position for herself in the international
forces of these days. But then many people wondered whether it would be
possible for the Pandit to achieve success in this direction.

A few days ago, one of my distinguished friends wag complaining that
because of this policy of Panditji India has failed to secure-election {o the
8ecurity Council. T answered him then and T answer today before this House
and also before the world, that indeed it was Pandit Jawaharlal Nehru’s
policy that has won an enviable position for India in the councils of the world
as a result of his refusal to align himself either on that side or this side of these
two great powers.

Why do 1 say so? It is because he has belied the expectations of all foreign
experts that there would be no place for any important country unless and
until it uligned itself on either side, and he has been able to show, demonstrated
to the very hilt, that it is possible to fight for a third position, and that position
15 a peace front. India has been fighting for this while Soviet Russia has been
fighting for her security and for that reason trying to fight with the United
States of America and somehow trving to get at the secrets ot the atom bomb:
while Arerica hag been trying to win more sateliites. and gain more supporters
and manufacture more and more atom bombs India has been pursuing the
path of peace. '
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Sir, the last year has convinced everybody that it is not possible for any
big nation, however big it may be to remain entirely neutral, and some day or
otier it is bound to be dragged this side or that side. But it should be poesible
for any country to remain neutral provided it has a positive mission to serve,
and 1 claim that India, thanks to the message of Mahatma Gandhi, and ite
working by Jawaharlal Nehru in actual practice, has been able to show that
not only she can remain independent of these power blocs but also she can
build up an independent front. At the same time ] maintain that India is
not interested in creating any sort of a bloc at all. These blocs are the very
bans of international blocs of today. But India jy interested in building up
& moral front and she has been succeeding in no small measure.

India, 8ir, has placed herself at the head of all the Colonial peoples at the
U.N.O., has championed their cause. Indonesis came in for India's suppork
and Indonesia was supported so strongly and ably that the Dutch ofensive
aguinst the Indonesians had to be stopped almost immediately. India again
stool up for the independence of all the coloured peoples, especially of Africa.
Sho put up a heroic fight against SBouth Africa and General Smutg in their
nttempts to go at South West Africa and India has succeeded in that. India
hag tried until recently to win a place for Indonesia on the Special Commission,
at least as an observer, but its representative from India could not succeed:
but it was not her fault.

Tuhe again Palestine. There are religious issues there but India steered
clear of these, India championed the Arabs of Palestine and it is quite con-
sistent with her policy all along, and India along with other powers had the
courage to walk out of the U.N.O. as a protest against their recent decision to
partition Palestine in order to satisfy the cupidity, political and economic amd
religious, of the Athericans as well as the British. In this way without saying
anything about it India hag been able to build up a sort of Colonial People’s
Freedom Front. It is growing it is having some substantial physical feature
olso. All the colonial and coloured people apprecinted that execellent gesture
that Panditji mnade in inviting four coloured students to thie country to study
in our universities. T sincerely hope that in the future the number of these
students will come to be increased. 1t has been so much appreciated on that
side that it is more than justfied from the financial poiut of view also.

Now what is our stand in regard to the question of the frecedom of all peoples?
India has been standing for the freedom of a!l peoples consistgntly, so much so
that on many occasions the leader of the Indian delegation that esteemed
siater of our Prime Minister and n'so the esteemed gister of 1the whole of India—
Mri. Vijaynlakshmi Pandit—had to emphasise that India stood for the freedom
of nll people in the councils of the United Nations: so much so that Soviet
Russin found it necessary to support India on more than one occasion. That
gave room ta some of the interested people in America and other countries to
say that Pandit Nehru is aligning himself with Soviet Russia, because there
are too many Communists in Indix and Panditji himself is n  Communist.
Through her activities at the U.N.O. India has been able to demonstrate the
other day that she is no slave of anybodv, that she is not acting as the hand-
maid or luil of anvhody. Nine timeg out ef ten she had the courage to stand
up for election in the Security Council and againvt Ukraine, one of the states
of Scviet Russia. Does it not show that India haz rnt really given away her
rights of independerce to Soviet Russia or anvnody c'<e? At the same time,
how does it happen that Russia today ie much mors friendly inclined towards
Indin ‘han towards any other countrv either in Asia or i Furcpe? It is
becausi &f the demouratic’ practices of India and of the consistent manner in
which the has strod up for neace in the world. C '
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There ig however one ditficulty. 'There is the  question of the veto. So
far as the U.N.O. is coucerned India has certainly acquitted herself weu vy,
her participation. What attitude is she to take with regard to the veto? As
long us tmis veto remains there it will not be possible tor India to make use
of the U.N.O. as one of the biggest bulwarks for the peace of the word. lnula
needs the U.N.O. more than any other country. in the world, because she
wants peace in order to develop her own people, she wants peade to.raise vheir
staudard of living. A higher social well being cannot be attained if we were
to allow this world to be split up by these two great power blocks into two
camps. How can the U.N.O. work successfully and effectively as long as
this veto remains. 1t is on this that 1 am not able to satisfy myself that
India has been able to give the right lead. It is true that India has said that
the veto should go but that at the same time it has got to remain there. I
personally would iike India to take up a firmer stand n regard to this veto
and mantain that it is not only these big five powers but also the smaller
powers should be brought in to decide whether any particular question should
be alluwed to be discussed at the U.N.O.

The next question is: what attitude should we take with regard fo England?
I am not one of those who wish for the continuation of this commonwealth
relationship with Great Britain. I want India to become entirely free of any
of these political entanglements. At the same time we should be able and
willing to maintain the friendliest and closest relationship with Great Britain.
We rhould be able to distinguish between those Tories who strut about the
whole of the East and in Pakistan intriguing all the time against India and
the Socialist Democracy that is gaining greater and greater hold over the
people of the United Kingdom and who today happen to be in power in that
country. Therefore I want to see that even much more intimate relationship
in foreigr affairs than we have been able to establish so far should be sought
after and estabiished but that does not mean that we should in any way weaken
our stand in favour of colonial peoples and our opposition to Imperialism. I
is in this connection that Pandit Nehru has been a beacon light as it were tc
all the colonial peoples not only of Greaf Britain but also of the other satellite
Imperialist countries of Europe.

Then there is the question of Asia. What is to be her future? We must
b2 very careful about what is happening tcday in China. China has been
made a sort of cockpit as between Soviet Russia and America. Are we going
to keep mum about it, are we going to allow her to become an unfortunate
victim of these powers as Republican Spain has hecome? Should we not take
some positive stand in regard to this? What exactly it is to be or it can possibly
be has got to be left of course to our Foreign Minister.

Lasily I wish to request our Foreign Minister tc lend a helping hand to
those struggling peasants and their parties in Eastern Furopeau countries which
are putting up a heroic fight against the Communist Party there. Only
recently we heard that so many of these peasant leaders had been hounded
ou' of their countries, some of them hanged, some others forced into exile and
many others put into jail. It is necessary that India should raise her voice
in ‘*har favour, because India stands for democratic freedom and sociaiism.
It ix for these reasons that I am glad to say that today Pandit Nehru’s policy
has leen more than justified. It is indeed flattering to us to find Asiatic
leaders coming ome after the other tc this country. Even in other countries
Pandit Nehru is known not only as our foreign minister but also as their own
chamnion and for a verv good reason too. It is indeed a matter of pride for
India and for all the Eastern pcoples that today unlike other Foreign Ministers
who are somehow or other being feared by other people, sur Foreign Minister

i being hailed as the greatest champion and architect of the peace of the
world and especially of the Peace Front,
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Prof. Shibban Lal Sakesena: Why then does the Honourable Member want
to cut the grant?

Mr. Speaker: It is only a parliamentury device to have the opportunity to
speuk. Cut motion moved:

“Thet the demand under the head ‘Ministry of External Affaiis and Commonwealth
Relations’ be reduced by Rs. 100."’

Seth Govinddas (C.P. and Berar: General): 8ir, today I should like to
make my remarks again in English, because it is a subject like that.

I join in the glowing tribute which has been paid to the Homourable the
Prime Minister for the way in which he has been handling this question. I
can oniy say that in India there ig no better man who could deal with this
question than the Homourable Pandit Nehru.

Now, 8ir, I am going to deal with the affairg cf Commonwealth Relation
ccuntties. Tho problem of Indians there in & nutshell is one of immigration
and recondly of the equality of the status. As far as immigration is concerned
{ want to point cut to the Honourable Pandit Nebru that he should make a
declaration in unequivocal terms that if the immigration of Indians is going
t¢ har any people living in different countries—I mean Adibassies—we are
ready to stop all our immigration. As far as the gtatus of Indians is concerned
1 want to say that now that India has become a free country Indians will
dvmand their status equal to that of the people living in those countries. And
wheu we want equal status another important question arises about citizén-
ship. 1t is & very complicated question. We cannot force our Indian brethern
to accept the citizenship of different countries. A4 the same time we under-
stand the difficulty that if they do not accept the citizenship of the countries
to which they have gone it ig difficult for us to ask for equal status for those
people. I want to make a very bold proposition as far as citizenship is con-
cermmcd.  In respect of the countrics like Burma, Ceylon which are our
ueighbouring countries 1 shail suy let there be a common citizenship of these
sountries and of India. Once Ceylon was called Lanka or ir certain Puranas,
Sinhal, and Burma wus a part of our country for a very long time. If there Is
a common citizenship of countries like this then I think the question of
equality of status and also of citirenship will be easily solved. Sir, England
had made a proposal like this to France in the last war. Let these countries
not think that India, being a big country, wants to exploit them, That is
uet our aim. When I say that &ieré should be common citizenship of these
countries and India I mean that we are also going to assure certain things to
them, for instance defence. Now, these are sm& countries and if we take
wpca ourselves the defence of these countries then their defence expenditure
would be muoch less and they would be benefited.

T want now to take the different countries one bv one. TWirst of sll South
Afriea is before us. We know that last year the U.N.O. accepted our reso-
lution and we could get a two-third mnjority for it. This year we could not
get that majority, but I think that does not mean that the resolution which
was passed Inst year lapses In my opinion it does remain and T should like
to know from the Honourable the Prime Minister the legal position of that
resolution which was passed iast vear. Satyagraha is still going on in South
Afrieca. A few months ago when the South African Indian leaders. Dr. Dadvo
and Dr. Naicker. came to this countrv they told us that the satyvagraba will
go on till the Ghetto Act is repealed. For a long time we have not been able to
know how many persons are in South African jails and what kind of treatment
is meted out to them.
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As far as East Africa is concerned, there are two guestgions in that country:
which uare engaging our attention. One is the Immigration Blll.. As far a&s.
that Bill is concerned this is the opinion of the East African Indiaus: ‘

“The Indian residents in East Africa will receive setback by the Immigrat‘ion Control
Bill which has passed the second reading of all the Provincial Legisiatures of last African
territories. A jomnt meeting of Kenya, Uganda and Tanganyika has been convened on-
November 28 at Nairobi. The new Bill contains mosi objectionable clauses and the Indian
circles here feel that the Government of India should be aware of the serious implications.
of the provisions of the Bill which are detrimental to Indian interests. An urgent action.
of the India Government to the Bill is essential. Otherwise the Bill will become law
by the first week of December.’

Thig is the first week of December and we do not know what has happened
to thet Bill. Another important question in East Africa is the Inter-territorial
organization. As far as this organization is concerned we certainly cannot
oppose it on principle, but when we esee the implications of this proposition
we find that it is in fact being brought befcre the world in a disguise. The
real fact is that the Whites in Kenya have an important position while that is
not the position of Whites either in Tanganyika or Uganda. 1 have been to
those countries and I cau say that if we leave Kenya the Whites in Tanganyika
and Uganda are in a microscopic winority. By bringing all these territories
unde: the same legislature the object is that the Whites should become more
important. They want to deprive the Indians in Tanganyika and Uganda also
of the privilegeg which they have enjoyed till now. It is a serious matter
and the East African Indian Congress has opposed this Inter-territorial orga-
nization. I have myselt received a long letter from Mr. Amin, the President
of the East African Indian Congress. There is very little time at my disposal;
otherwise I would have liked to read certain portions from that letter. They
want that the whole matter should be investigated first and that the repre-
sentation of Indians should be according to the Indian population in that
country. Only then they are prepared to consider this question. Otherwise
ghey\ want that all these three colonies should remain as has been the case

itherto.

As far as Ceylon is concerned, the Prime Minister of Ceylon is coming
here. Tie main question is of the Indian labour there. Just the other day
the Flonourable the Prime Minister, while replying to certain questions with
respect to Ceylon, said that he has taken up the niatter and that he would
see when the I'rime Minister of Ceylorn comes what could be done i this
respect.

Ag far as Burma is concerned, the Prime Minister of Burma is here. The
Honourable Pt. Nehru must be knowing that we want that the same compen-
sation which is to be given to Europeans in Burma should also be given to
the Indians for their lost property. I am against gll private property, buf
so long as the private property institution continues I think we ought to safe-
guard the interests of the Indians who have lost their properties in Burma.
As far ag emigration to that country is concerned, there are some people who
still have some property in Burma and I wish Sir that preference should be
given to these people to go to Burma. Sir, Burma owes 55 crores to us.
Let them give this amount in instalments. We do not want it all at once:
but we want, Sir, that this amount should be paid back to us in kind; I mean
8 p. they should give us rice, they should give us oil, they should give

o us timber. India is in need of these things. and preference as far
as these thingg are concerned should be given to India becaruse Burma has to
pay 55 crores back to India.

Now, 8Sir, as far as the countries of British East Indies are concernad,
there is a sufficient number of Indians there. There is sufficient land in
British Guiana, Trinidad and other countries. These whites want to keep
that land reserved for their sons, grandsons, great grandsons and great great great



1248 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [4TH DEC. 1947
[Beth (Jovinddas. ]

grandsons, and so on. Now this should not be the case. There is a colonisa-
tivn ¢cheme made by the people of those countries and it is for the mutual
sdvantage of the peop.e of thig country as well as those Indians who go there.

Then Bir, Malaya is going to bave a new constitution aud we have to see
tha: the interests of Indians are safeguarded. Sir, the whole history of Indian
en.igrution shows us that the going of any Indis.is to any country has not been
harinful to themn. 1t has been for the good of those people, and, Sir, when the
food problem is so scute in the world, then those lands which are still barren
¢un be made use of and I think Indiang will be of great help there.

In conciusion, Sir, I want to point out that now that India hag become
trv”, we have to send our Agents to many countries. We should also send
in my opinion goodwill missions. Some time ago it was proposed that good-
will missions are to be sent to Trinidad, Mauritious and Fiji. I hear that that
idea has been abandoned for the present. But now, Sir, ag we have become
free, [ think it is all the more necessary for our cultural contact and for seeing
the 1nxl position of the people there, that we should send non-official goodwill
missions there,

8ir, 1 again pay my tribute to the Honourable the Prime Minister, and
support the cut moved by my Honourable friend Prof. Ranga.

Dr. N. B, Khare (Alwar State): 1 also rise to support this cut. Professor
Rangu, while supporting the cut, paid encomiumg to what we did at the
U.N.O. on the issue of the partition of Palestine. We, Sir, walked out as
%as been our wont always. I do not understand, Sir, why we supported or
sceepted the division of India into Hindu and Muslim and why we shou'd not
accept or support the division of Palestine into Arab and Jew. It passes my
compreitension why this should be so. There is no consistency. What is
sauce for the gander should be sauce for.the goose. The only consistency is
to axv ditto to Pakistan. That is all.

Then. 8ir, with regard to South Africa, there is no progress, not an inch of
advance on tho question of Indians in that country to what was done by the
previous Government in which I happened to ba a Member, and I do say
with pride there is no advance over what the previous Government did,
although the present Government is independent.

An Honourable Member: Question.

D:. N. B. Khare: Then, Sir, about Ceylon, the less said, the better. The
other day my friend Mr. Aney, put a question about Ceylon and was promptly
told *‘The Honourable Member knows it better than T do’’. That is the posi-
tion »l.out Ceylon.

Then, Sir, about Burma. our next-door neighbour, which wag part of India
for a very very long t'me. Now it is separated from Indin and 1 congratulate
Burniy on ita attainment of full independence long before us, and it has stolen
a murch over us. Burma will be outside the British Empire much before
India expects to be so in spite of the fact that there was no non-violent, non-
coojertior there. With regard to Burma, Sir, I am rather anxious because
we have got huge amount of interest there of our nationals, and I hope some-
thing will he done.  On this behalf T will offer some suggestions to my Honour-
able fiiend the Prime Minister. [ want that the rights of our Indian nationals
there ase safeguarded as far as possible even after the attainment of inde-
pendence by Burma.  The constitution of Independent Burma, Sir, provides
that the state is the ultimate owner of all lands and that they can regulate,
alter o abolish tenures or resume possession of any land  Such interferences
ehould be compensated in monev. This idea ig accepted in the said consti-
tution. but in Article 30 of the constitution there is a provision which gives
tise to fome misgiving. Tt is said that the legislature mav decide in which
caces ard to what extent compensation can be given. Here lies the rub.
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This discretion to legislate as to the cases in which compensation may be
given and those in which it need not be given is rather disturbing. 1t will
act to cur disadvantage. When once a man’s rights of property are inter-
fered with, it is only just and fair and equitable that adequate compensation
should be given. This principle has been borne in'mind and given effect to
in ths treaty between England and Burma, but this has not happened i
regard to India. I hope it will happen. The note, dated 17th- October, 1947
from: the Honourable Thakin Nu to Mr, Attlee ig illuminating on this poing.

On the question of the entry into Burma of Indians who are required there
to carry on existing business and occupations, it is necessary, no restrictions
should be placed on their entry. In due course, if necessary, businesses may
be abridged .and the need for Indian service personnel may correspondingly .
diminish. However, until such time, it is necessary that no restriction should:
be placed on Indians going to Burma for these purposes, and to the extent
rendered necessary by the needs of their business or properties which requira.
to be looked after.

The overall quota of skilled persons may be fixed by the two Governments'
in consultation, but within the limits of this quota, permits should be granted
by the Government of India who will be in a position to estimate the need
or the urgency of the persons applying for a permit. That would avoid many
of th: humiliating handicaps with which persons seeking permits are faced.

Another point that the two Governments should tackle, relates to adminis-
trative acts which operate adversely against Indians. For example there is -
a proposul to interfere on the question of rents payable by a tenant. There .
is alrendy a Tenancy Act in force which deals with fair rents and which can be-
worked to the mutua! advantage of both the landlord and the tenant. But:
it is said that a tenant will be required to pay his landlord as rent only twice
the amount of the land revenue on his holding. This will have the effect of
artificially impairing the value of the land and compelling the landowner to
abandor. his land. These are points which require to be handled with great
symrathy and fairness.

U understand that very soon an agreement will be concludeq between the
Government of India and the Government of Burma on all outstanding matters.
An agrecment between g Tree India and a Free Burma has been looked for-
ward to with hope and eagerness by both.the countries and it is to us a source
of very great satisfaction that that happy day has Dhow arrived. Pending the -
conclusion of such a treaty and pending the negotiations towards it, it is essen-
tial that controversial questions should not be decided admiristratively and
one-sidedly as is feared will bhe done. To do so would embarrasg “the even
tenure of negotiations. The question of compensation for acquired land, the
question of free entry of Indians into Burma for existing business purpoges,
and the question of artificially reducing the rent payable by tenants and
similar matters are best decided after free and full negotiations with all ¢he
relevant facts before the two countries. And pending such negotiations and
with a view to the honourable settlement of all outstandirg matters, I would
suggest that the Government of India should urge on the Goverilment of
Burma that they should stay their hands and not force the issues or reaca
conclusicns before the Government of India have placed  their considered
views before the Government of Burma.

There can be no doubt that a satisfactory and henourable ttl
verfectly within the reach and compvetence of the distinguished :2nt?emx;1eennt ::
the head of the Government of India and the Government of Burma,

Now, Sir, with regard to foreign affairs....... .
Beveral Honourable Membets: He is reading his speech.
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Mz, Speaker: Honourable Members: want to know what the Honourable
Member is quoting from. ’

Pr. M. B. Khare: This is my note prepared hy me for helping memory,
any one may see it if he likes.

Now, 8ir, about foreign affairs, I am very glad that for the first time we
hav: come into our own regsrding this ticklish question. When I was in
offi-:, T tried my best to have a finger in that pie—of course I succeeded only
partinlly because that was a slave Government then. Now it is a free govern-
‘ment, but of course, it is too early to judge ite achievements, and I am not a
judge—of what status India has got internationally; I will leave it to my
friend Prof. Ranga. But [ want to say this much, that so far we have only
one concrete achievement to our credit: it is that we have sent many of our
friends a3 Ambassadors and Envoys o foreign countries. That is a substan-
tial achicvement and I congratulate the Government for what has been done.
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(English translation of the above speech)

Maulana Hasrat Mohani (U. P. Muslim): Mr. Speaker, Sir, 1 "had not
intended to participate in the debates of this Assembly because I am more
interested in Constituticn than in Legislature. But because, in the course of
his speech my friend Mr. Ranga has referred to ‘‘world Politics’’; because the
name of the Honourable the Prime Minister, Pt. Jawahar Lal Nehru, has
been mentioned in this connection, and because a mention has also been made
of the policy of the Honourable the Prime Minister—what it has hitherto
been and what it is likely to be—I feel compelled te sayv s few words on the
floor of this Assembly.

Mr. Kanga had no right to speak on this cut motion because he had a'ready
supported the policy of Jawahar Lal Nehru. Whyv should he speak now when
one: he has enlisted himself under the banner of Jawahar I.al Nehru? From
what he has said about the policy of the latter I understand that the Honour-
abl: the Prime Minister is going to adopt a policy of nentrality towards thpse
countries which might participate in the war that is likely to take place in
tne future. The parties that this impending war is Ykely to involve will be
Russin on the one side and England and America on the other. This is’ what-
I calenlate. But I doubt if Jawahar Lal Mehru pursues the poliey thas Mr.
Rinpa hag told us. If he does, I oppose him, and on the same ground I
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support this Cut Motion. The world has resched such a stage that it is iua-
possible for any country to remain ueutral. Nor canm such circumstances
arise which may permit a country to remsin neutral. We are left now with
only two ideologies we can have either ‘‘Socialism” or ‘‘nationalism’.
The latter includes both ‘Capitalism’ and ‘Imperislism’:  ‘‘Radicalism’’,
*‘Bocislisin’’ and even ‘‘Communism’’ come under the caption of ‘‘Socialism”’
What 1 want to say at this time is—and I believe in it—that when a war
preaks out it will not be possible for India to remain neutral. Iran tried to
do that during the last war; later when the scene of the battlefield shifted to
ns soil. it could not do without breaking the pledge of neutrality. It had con-
sequently to ally iteelf with the English against the Axis. This makes me
believe that decisions must be taken on ths present issue. It would be a fond,
booe if we thought that we can remain silent spectators when a war breaks
ous in the future. We must decide, once for all, what pdlicy we have to
pursue in case guch ciwcumstances arise. It is true thut by remaining neutral
we desire peace, but I think it to be a remote possibility. We cannot remain
‘peutrs)  Under the circumstances, therefore, Jawnhar La) Nehru should state *
before the House what he believes in. If hs belief is as Mr. Ranga has said
th:n he should shun it. He should decide a new policy and let us know.
what it is. ‘

A third World War'is threatening us. The likely parties to it will be England
and America on one xide, and Russia on the other. The two former countries
will ally themseives with each other becaure both of them are Protagonists of
*‘Capitalism’’ and ‘‘Imperialiam’’. Russia will fight against them because
the other two countries are ‘Cupitalists’ and ‘Imperialists’: India will naturally
be more inclined towards Russia. About the formation of groups I think the
English &nd the Americans will be in one camp while Russia will be in the
other. Frauce will not dure join any group. Thus when America and England
become Allies and France remains neutral, I think India should throw ite
weight on the side of Russia. China may also behave as France. I would,
therefore, like to request Jawahar Lal Nehru to define his policy about it.
I think he ought to do it for we have to decide how we have to move. On
these grounds I support this Cut Motion. )

8hri Brajeshwar Prashad (Bihar: General): Sir, I rise to support the cut
motion moved by the Honourable Prof. N. G. Ranga to discuss tYle position of
India in International affairs and of Indians in Commonwealth countries. We
have not as yet acquired a position of pro-eminence in world politics. We have
borne the White man’s burden on our back for centuries. That burden has
been lifted only recently. We have to ~=ancipate our neighbours from this
burden in order to assume the leadership of Asia.

We must ask the Americans to withdraw their forces from Japan. If we
want to :succeed in ‘this attempt, we must seek the support of Russia and
China . .. ...

Mr. Bpeaker: I might make a suggestion. Gencrally speaking, written
spoeches should not be resorted te. Honourable Members may refer to their
notes. In case of responsible statements by Ministers, they have necessarily to
be read . . . . (Interruption).

8hri Balkrishna 8Sharma (U. P.: General): But our statements are ' no§’
irreaponsible.

Mrx, 8peaker: In the care of Ministers, every word is of importance and their
statements must be properly worded. But so far as the debate is concerned, if
the debate in to contain its own interest and has really to be a debate, speeches

outside the House should not be read in the House. That is my deale
sion in the matter. Perhaps the Honourable Member, Shri Balkrishna Sharms
waa referring to the previous practice.
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Shri Balkrishna Sharma: No, Sir. I only wanted to bring to your notice that
after all the language in which we have been carrying on so far our dxscusm.on
in the House is not our own, and if some of the Honourable Members feel like
jotting down their ideas and placing them before the House, naturally enough
you may be kind enough to permit them to do so for the simple reason . . . .
(Interription) for the simple reason that they cannot do otherwise. And then,
Bir, if the Honourable Ministers are permitted the privilege of reading out
written statements on the ground that they are all sorts of very responsible
pronouncements, then we poor fellows should not be taken as irresponsible
people and our statements as irresponsible statements.

Mr. Speaker: The case of Ministers stands on an entirely different footing
»and their Statements which are of a special importance,-—every word of them,—
have to be clothed in careful language. That is not the case with speeches of
members, and whatever the practice of the old Assembly,—there was to some
extent, as the Honourable Member pointed out, the difficulty of language—but
in the present House, there is absolutely no difficulty of language. Every Mem-
‘ber is entitled to address in his own language, if he cannot express himself in
Hindustani. All that I am saying at present is that I do not want to encourage
written speeches. I do not want to prohibit the present speaker just at this
moment, but this should not be taken as a precedent that written speeches will
be permitted. Members will realise that if written speeches are permitted, it
may mean that some other person writes a speech and the member reads it,—of
course,—not in all cases; but then the speech read will have probably no, refer-
ence to the speeches made by others in the debate. What is read would have
been written previous to the starting of the debate. Therefore, if we want
really to have a debate with a life in it, without repetitions and with arguments
addressed only to the points raised, then I am sure members will all agree with
me that written speeches must be discouraged. In the case of those who cannot
speak properly at the beginning, there is all the greater reason that they should
make an attempt of speaking so that they will be able to do so much better as
they proceed further. T may inform Houourable ‘Members that written speeches
are not permitted in the House of Commons and it is a good parliamentary
procedure which we may as well follow. .

The Honourable Member may address, if he likes, in Hindustani or any
other language. :

An Honourable Member: This is his maiden speech. Let him proceed.

Shri Brajeshwar Prasad: Am I permitted to read or not, Sir?
(Interruption). *

Mr. Speaker: Order, order. :

Kazi Syed Karimuddin (C. P. and Berar: Muslim): He is not a Minister
in charge of Internal Affairs.

Mr. Speaker: I know that. 8till, I do not want to come ir the wav of the
" Honourable Member just for the time being. My difficulty is, if one is permitted,
the ‘other also has to be permitted and then it becomes a precedent and we
cannot then encourage oral speeches and discourage written ones. I want to
Bet up the precedent of absolutely discouraging written speeches. References
to notes is a different matter. I do not want to come in the way of the
Honourable Member just now, but that is the way, in which I propose to carry
on in this House.

8hri Brajeshwar Prashad: A joint attempt must be made by India, China and
Russia in this direction. Europe and America must withdraw from Asia. Asis
for Asians should be the guiding principle to be pursued in the realm of foreign
affairs. The task of liquidating ‘Fascism’ from Japan is the sole concern of these
three countries. We do not want American support in this noble venture. Let

ngland and America liquidate ‘Fascism’ in their own countries before they

pose any such task upon themselves in other man’s land . . . .
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Mr. Speaker: Will the Honourable Member read slowly, so that the other
members may follow? .

Shri Brajeshwar Prashad: I am anxious to finish my speech within the time
allotted ; otherwise, Sir, I can go very slow.

Mr. Bpeaker: The idea of the speaker is that the House should get at_his
idea. I think the Honourable Member can read slowly and within the time
allotted.

Bhri Brajeshwar Prashad: Very well, Sir......... The future of the Japanese
and the Italian colonies in Asia and Africa is a question in which we are
immensely interested. The Japanese colonies in Asis should never be handed
over to Amerioa or England. If they are going to be placed under international .
control, the trustees should be India, Chins and Russia. The colonies being
proximate to these countries, they alone are in a position to discharge the func-
tion to the full satisfaction of tbe whole world. We can never permit these
eolonies to pass under American or Brit'sh hands. We cannot endanger our own
security. We want these colonies not for any imperialistic purposes. We’
have no such designs. India can never embark on an imperialist career. Th2
oulture and tradition of centuries stand in the way of any such adventure.

Being the successor of the British Government in Indis. the present Gov-
ernment should undertake to perform those tasks which the PBritish Govern-
ment performed in its relations with Nepal. Nepal had no direct connections
with the outside world. Its foreign affairs were looked after by the British
Government. Now we should perform this task. The penetration of foreicm
influence in Nepal is n source of danger to our security. The foreign affairs of
Nepsl, Bhutan and Sikkim should be conducted by the Government of India.

Ceylon, Burma, Malaya and other adjoining States are our neighbours.
Foreigners should not have any concern with these States. We should have o
co-ordinated and integrated system of Defence with these States. A Joint
Defcnce Council must be set up. Our Army Chiefs must collaborate with the
Army Chiefs of theso States. (Interruption).

Bhri H. V. Kamath (C. . and Berar: General): T move, Sir, that the speech
be taken as read.

Mr. 8peaker: Order, order. L.t the Honourable Member proceed.

8hri Brajeshwar Prashad: The paramount need of the hour is the promulga-
tion of the Nehru Doctrine on the lines of the Monroe Doctrine. In the early
stages, .the Government of the U. S. A. had no sanction to enforce it. 1t was
only with the help of Great Britain that the U. S. A. succeeded in large measure
in implementing it. The wide political differences prevailing amongst the
nations of Europe contributéd to the success of the Monroe Doctrine. We have
also our friends in China and Russia. With the help of these states, we can
succeed in our attempt. The civil discord which prevails in China will not be of
a long duration. Very soon she will come to occupy the position which is hers in
international politics.

The proposal to hold a referendum in Kashmir under the supervision of the
U. N. O. will mesan interference in our internal affairs. As a result of chang:d
conditions prevailing in Kashmir, there is no justification for condueting. any
referendum at all.

The Government of India has shown utmost consideration in its dealings with
the Government of Pakistan. The desire to re-unite India is responsible to a
large extent for the policy which the Government of India has followed in its.
relations with Pakistan. We are prepared for reunion on democratic lines.
We are oppoused to granting 50 per cent. representation to Pakistan in the
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Legislatures, Cabinets, Army and in the Foreign Services of the new Govern-
ment of India which will emerge as a result of any Federation between India
and Pakistan. The financial contributions of Pakistan to the common centre-
is likely to be strictly in proportion to its area and population. Acceptance of
any such plan will lead to red ruin and aharchy. I thoroughly endorge the
statement made by Major Cariappa at London. The Army will succeed where
statesmen have failed. India will become re-united once again in the fulness of
time.

We must be on our guard against the dangers of Pan-Islamism. Nothing is
impossible in Politics. There is no such danger confronting us at the present
moment. We do not know what the future holds in store for us. The first
step in the establishment of a Pan-Islamic state is likely to be the formation of
a Federation between Pakistan and the adjoining Muslim States. Our duty is
to try our level best to prevent the establishment of any such Federation by all
methods which may be open to us at any given moment, whatever the constitu-
tional implications of Pakistan as a sovereign state may be. To achieve this
aim it is necessary to open our embassies in the Middle-East—the storm centre
ot world Politics—which should be manned by experienced diplomats whose first
task would be to ®mploy all diplomatic methods—moral and non-moral—to.
prevent the establishment of any such Federation. The imperialist powers with
a view to preserve their vested interests in Asia are eager to purchase the friend-
ship of the Muslim states and to win them over to their side they have thrown
the bait of Pan-Islamism. Pan-Islamism is the offshoot of Imperialism. If we
want to liquidate Pan-Islamism and Imperialism, we must join hands with
Russia and China. Instead of pursuing the vain hope of an Indo-Pakistan re-
union in the immediate future we must investigate the possibility of an Indo-
Chinese Federation. Up till now India and China have not fought any war
between themselves. The vast majority of the people of China are Buddhist
and thus allied to India which gave birth to Buddhism. There is 1deological,
cultural, religious, ethical, philosophical and political sympathy and similarity
between the peoples of India and China. The doctrines of exploitation, war,
capitalisin and imperialism are repugnant to the moral conscience of the people
of Asia in general and of the two countries—India and China—in particular.
The bond of friendship which happily exists between the leaders of India and
China—Mahatma Gandhi, Pandit Nehru and Marshal Chiang—may facilitate the
achievement of a federal union. Both India and China are menaced by
Imperialism on all sides. It is in the common interest of both these states to
evolve a federal plan of Union. India and China are destined to be the leaders:
of Asia. Joined together they will be a force to be reckoned with. It wilk
comprise a conjoint state of 800 million people. It will cover a large part of the
total area of the world. The economic resources. of this union will be greater
than those of any political combination of states. It will be economically:
impregnable from any possible attack. It will be the harbinger of Asian great-
ness. It will facilitate the task of world Federation and usher in a form of
society based on the abiding foundations of authority and progress. This
Federation will sooner or later attract within its bosom the Malayan archipelago,
Burma, Japan, Siam, Korea, Ceylon, Nepal, Bhutan and Sikkim. One by one
all the states lying in S. E. Asia in their own interest and out of their own free
will, will join this great commonwealth of Nations based on the truest idea's of
justice and Freedom. Asian destiny cannot finalise itself into a mere S.E.
Asian Federation. It must merge into an Asian Federation consisting of all the
states and covering the entire area and population of this great continent.

With this end in view there is a need for a change in our outlook. The
foreign policy of the Government of India based on democratic principles and
regard for the sovereignty of states stands in need of thorough re-examination
To strengthen our own position in world affairs and the pursuance of powe:
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politics are ideals worthy of acceptance. We regret that we have failed to
secure a seat in the Council. Asian nations seem to have mo place in the
U.N.O. The only course left open to us is to form an Asian League of Nations.
We are sorry that we have not been sble as yet in spite of our best endeavours
to render any help to our fellow countrymen in South Africa who are groaning
under the wheels of tyranny.

Mr. Speaker: The Honourable Member may Yesume his seat. I hope the
House will now agree with me that it is absolutely necessary to discourage
written specches,

Kumararajs Sir M. A. Muthiah Ohettiyar (Madras: General): Mr. Speaker,
8ir, the question of Indian Nationals abroad has engaged the attention of the
Government of India from time to time and I may be permitted to say, sir,
that the occasion to-day for safeguarding the interests of Indian Nationals
sbroad is much greater than ever before and it could not be in the hands of any
better person than cur esteemed Prime Minister, Pandit Jawaharlal Nehru. Bir,
with his influence in national affairs and his international position, he can would
thinge in the best manner possible. I say ‘mould things in the best manncr
possible’ because when India is free to-day it will be easier for India to negotiate
with other countries regarding the intcrests of Indians in foreign countries. In
recent montha ever since the new Government cmne into existence in India,
they have been very busy with regard to Bouth Africa in particular.

8ir, I may be permitted to mention particularly about Burma, for I claim
$o have some personal experience of conditions in Burma. When we talk of
Burr-g, 1 should be permitted to mention that Mahatma Gandhi said two years
1go that the best occasion for the two countries to come to an honourable agree-
ment is when both countries are free and to-day both the countries arc iree.
8ir, it is & bappy sugury that on this occasion the Prime Minister of Burma
should be here in Delhi and we welcome him warmly. I do feel that this is not
the occasion when this House should go into greater detail regarding the relation-
ship between India and Burma, for any one and particularly this House should
not embarrass the delicate negotiations that may be now on between the Prime
Minister of Indis and the Prime Minister of Burnia, except by way of mentioning
the situation in Burma for the consideration of our Foreign Minister,

Bir, with regard to the part lndians have played in Burma, the Indian
community in India need not be ashamed. They can always feel proud of their
brothren in Burmna; they have contributed not only to the material prosperity of
Burma, but to the political progress of Burma and whether they are going to be
there in the future or whether they are going to come away, the work they
bave done will always remain and the part that our soldiers have played in
vecent yeara in liberating Burma will always be remembered. And I may be
allowed to mention, Bir, that in the last twenty years in the struggle that the
Burmese people have put forward for attaining freedom, the Indian community
in Burma have given a great helping band to the Burmese people for attaining

_ their freedom and that will always remain a glorious chapter in the history of the
Indian comimnunity in Burma.

8ir, with regard to the immediate situation regarding property, assets and -
‘buginesses of Indians in Burma, we do not want any preferential treatment,
What we wagt is only fairplay and justice and equal treatment that may be
«ncted out to nationals of other countries. Compensation is provided in the
Anglo-Burmese Treaty, and we want the same to be provided in the Indo-Burma
Treaty aod I am sure Honourable Members of the House would agree that this
s not an extraordinary position for India to take.
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Sir, when it is agreed that there should be compensation on equal basis and
on an equitable basis, it should also be agreed, Sir, that before the compensation
comes and particularly when the question of compensation is going to be settled
very soon—the Government of Burma will in the coming years have some
scheme to compensate the owners of property —it is essential that in the mean-
time the property should not be diminished, with reference to its value or its
income. Sir, in the last fortnight there has been a serious attempt, of which the
Government of India are not yet fully aware. They are just coming to know
of the present attempt to diminish the return from the land. Already the return
from the land to the owner of the land is very poor and they are now trying ta
.reduce it still further and by so doing they are only forcing the land-owner to
surrender the land and give away much in the result. We only want the Gov-
ernment of India to immediately intervene in the matter. We do not want the
Government of Burma to take such a step in advance of the Treaty, pa,rticula.rly
in view of the fact that the treaty is going to be initiated very shortly. Pending
the Treaty, I would suggest to the Government of India that they should urge
upon the Government of Burma to stay their hands with regard to such inter-
ference with the land and tenancy question. Let them not interfere with the
tenancy law just on the eve of the negotiations to be started between the two

countries. -

Sir, I may be permitted to mention the value of the Indian assets there just
for Honourable Members to know the enormity cf the problem. Sir, the Indian
community own land to the extent of 30 lakhs of acres which is worth 90 crores
of rupees—the land alone. Besides this, Sir, Indians own house property and
other businesses which may be worth gnother 50 or 60 crores and Burma owes
52 crores as loan to the Government of India. I mention these figures so that
these ave not matters which individual Indians in Burma can tackle. At any
rate, it is not possible for individual Indians or Indian organizations in Burma
to tackie. It is at a high level—at the Governmental lcvel and the Ministerial
level—that this should be taken up and dealt with. ‘I can say on behalf of the
Indian community that the Indian community will unreservedly place their
assets in the hands of the Government of India for such settlement as the Gov-
ernment of India may deem fair and reasondble. It is a national asset of ours.

Sir, tke facts I have given entitle me to request the Government of India to
give immediate attention to this problem. Now let me say one word about
Indo-China. There our assets have been freezed; the moneys in banks are
virtually freezed as we are not able to get it here owing to exchange restrictions.
T do hope that the Honourable the Prime Minister and the Honourable the
Finance Minister will devise ways and mcans to enable Indians there to remit
money to this country.

Shri H. V. Kamath: 8ir, until not so very long ago India was regarded as the
Cinderella among the nations of the earth and treated as a door-mat of nations.
Fortunately we the people of India by our strength, suffering and sacrifice aided
by the grace and blessing of a just Providence have left those unhappy days
behind. It is about a hundred days—111 days {o be precise—since we emerged
out of the darkness of slavery into the outer light, the semi-light of freedom. 1
advisedly use the phrase ‘‘outer light'’ because I for ore cannot say that we
have emerged into the inmer light, the full light of freedcm. So long as we are
still considered a dominion of the British Commonwealth, so long as we have not
completely severed the British connectlon—which was part of the Independence
Pledge that we used to take from year to year—so long as we are not. a completely
free and independent nation, I for one will not say that we have achieved full
freedom. 1 feel of course that the day is not far off when with the Honourable
Prime Minister and Foreign Minister at the helm of affairs we will®see our
nation leading Asia and the rest of the world. Tha! is exactly the reason why
I feel that unless India is completely free and independent the Honourable
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Foriegn Minister cannot rise to his full stature; he will rise to his full stature
and he will be himself only in s completely free and independent India. He
bas stood for peace, equality and freedom. India has stood for these principles
through the ages, since time immemorial and India has preached this gospel of
universal peace, universal equality and universal freedom to the nations of the
earth, It is very well for us to remember at the present day when the world
which has emerged out of 8 disastrous and destructive war but still not at peace,
that humanity needs such a message presched afresh and anew. We have to
assert ourselves and pull our full weight in the council of nations. My Honoura-
ble friend Beth Govind Das referred to our disabilities in East Africa and my
Honourable friend 8hri Muthia Chettiar referred to the question of Burma. I do
not want to touch on those subjects, but I feel that had we been completely free
and completely equal with the nations of the earth there are one or two things
that we could have avoided in the past, not in the remote past but in the recent
past. I will state one or two instances which ight serve as a warning for the
future. Boon after the war came to an end a memorial consecrated by Netaji
Bubhas Chundra Bose to the Martyrs of the Azad Hind Fouj in Singapore and
st which, if T rememnber aright, the Honourable Foreign Minister when he was
in Bingnpore laid a wreath,—that memorial was dvnamited by our present
Governor-General who was then the Commander-in-Chief of South East Asia.
Had we been a free nation we would not have allowed such a thing to happen.

Again, the Indian Military Mission in Berlin in 1945-46 was a disgrace and
n scandal. T am told—I cannot vouch for its truth—by some of the Indians who
bave returned from there that the Indian members of the Miss'on harassed our
own countrymen and treated them worse than the British members them-
selves. That was because we were not a free nation and because they were
bossed over by the British members of the Mission.

One or two more points and I have done. The most urgent problem today
is the peace treaties that are in the offing,—peace with Germiany and peace with
Japan. T hope and pray that we will take our full part in the framing of these
ponce trenties, not peace with a vengeance and not the vae victis of the
conqueror, but the peace that will ead to blessedness and harmony among the
nations of the world.

There is one little point, may be a trifle, that I should like to stress and I
hope the Foreign Minister will take it in the spirit in which it is offered. That
relates to the expenditure on our embassies in foreign countries. Some days
ago or some months ago a report went about that something to the tune of 5
lakhs of rupees was spent on furnishing our embassy in Moscow and that our
Ambassadress had to go as far as Stockholm in Bweden and perhaps to Oslo too
to get material for furniture, carpets and tapestry for the embassy office and
residence. Even if such an anfount be spent for the embassy and the residence
we do not mind, but T think most of it should have been spent on our own
Indian goods and not on Swedish or other foreign goods. We are fortunate in
having a distinguished Ambassadress in Russia; I think we are the only other
country in the world with A woman Ambassador. I think it was Russia who had
& woman Ambassador in Sweden, Madame Kollontai; and we as soon as we
came into freedom have an Ambnssadress in Russia. I do hope that the
Honourable Foreign Minister and Finance Minister will keep an eye on the
expenditure that is incurred and will be incurred on our embassies in foreign
countriea.

Sir. one word nbout the Middle East imbroglio. I feel that something ‘s "
brewing in the Middle East and 1 do not wish my country to be involved in
what might happen there. My Honourable friend Dr. Khare talked of the walk-
out in the UN.O. I do not want to make much of that, but anyway I do
not wish that India should g>t involved in thir quarre! between the Ara{s and
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the Jews. We are not a party to any power politics; we are not going to join
any bloc, whether it is the Arab bloc or the Jewish bloc, the ‘Amencan bloe or
the Russian bloc The Foreign Minister has made it clear in his pronounce-
ments that we stand for peace among the nations and not for power politics; I
hope that we will steer clear of this Middle East politics, because once there is
a flare-up in the Middle East, so many nations are eager to take a hand in it,—
America, Russia and so on. And I am afraid that once we are in it it will be
difficult to get out of it, and our role must be to make peace among the Arabs.
and the Jews and not to make the position which is already bad much worse
und more complicated.

Sir, in the end I only wish to say that I am looking forward to the day when
India, guided by our able leaders, will take her place as a free socialist State, in
a socialist federation of one free world when the ‘Parliament of Man’ will have
been ushered in, where she will take her rightful and honoured place among
the nations. India will always stand, as she has always stood in the past and
in the present, for the great principles of peace and equality. She will preach
the gospel of Serve janah Sukhino bhavantu and the Gospel of fraternity. The
French revolutionists who raised the slogan of ‘‘Liberty, Equality and
Fraternity' achieved in fair measure the task of liberty, in that they could usher
in political liberty—one man one vote. The Russian revolution brought in to a
certain extent equality—economic equality, in that Russia became the first
Socialist State in the world. I feel, Sir, that India, the ancient but ever young,
will preach the gospel of fraternity, of brotherhood—the crowning glory of all
virtues, the noblest message that has been preached by man, and I feel and I
hope that India will preach this gospel of fraternity, will accomplish it and lead
Asia and the rest of mankind on the path of peace, freedom, blessedness and
harmony.

The Honourable Pandit Jawaharlal Nehru (Prime Minister and Minister for
External Affairs and Commonweslth Relations): Sir, I welcome this occasion,
Although we are discussing this subject of foreign affairs not directly but by way
of a cut motion, nevertheless it is a novel occasion for this House and T think i¥
is good that we realize what it conveys. It means ultimately that we are
entering into the international field, not only by going into conferences and the
Jike, but by really putting international questions before the country, before this
House for its decision. There is no immediate question before this House
today. But undoubtedly as time goes on, the major international questions
will have to be decided by this House.

Listening to the debate, to the speeches made by Honourable Members, I
find, as was perhaps natural, that there was no immediate issue, no particular
question for discussion, but rather pious hopes, vague ideals and sometimes »
measure of let us say, denunciation of things that had happened in the world.
It has been a-vague debate, with nothing pointed about it to which one could
attach oneself. Many of the Honourable Members have been good enough to
speak gently ‘and generously of what has been done in the realm of foreign
affairs on behalf of the Government of India during the past year. I am grate-
ful to them, but may I say in reply that T am in complete disagreement with
them. T think the Government of India during the past vear has not done
what it should have done. That perhaps has not been so much the fault of the .
Government of Tndia as such. but rather of eircumstances. Anyway, what we
had envisaged ‘that we ought to do, and we mighé do, we have not been able
to do, largely because nther circumstances arose in this countrv which have
prevented all that heing done. We are not yet onf of those difficulties, internal
and otherwise, which might enahle us to have a free hand in our external
relations, and therefore T would heg the House to judge of this period in this
conggxt of what has been happening in this country. not only during the past
unhappy three or four months, but in the course of the past vear when we



1260 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [4TH DEc. 1047
[Pandit Jawaharlal Nehru. ]

fived in the middle of internal conflict and confusion which drained away our
energy and did not leave us time to attend to other matters.

That has been the dominant feature of our politics during the past year and
undoubtedly that has affected our foreign policy in the sense of our not giving
enough time and energy to it. Nevertheless, I think we have advanced in that
field. Again it is difficult to say how you measure advance in such a field.
My Honourable friend, Dr. Khare, was critical of various things, -+« he has
every right to be, and his criticism took the shape of o written speech to which
your attention, 8Sir, was not drawn! I was glad of the Honourable Dr. Khare’s
Intrusion in this debate, because the debate was getting rather heavy and he
brought a touch of comedy and humour into it as well as unreality. When the
Honourablg Member represented the Government in this House it was a little
difficult to attach much importance to what he said. I suppose now it is less
difficult to do so, or little more difficult to do so! 8o I will not venture to say
anything or to reply to what he said because it seems to me totally inconse-
quential and without any meaning.

But coming to other subjects, the main subject in foreign policy today is
vaguely talked of in terms of ‘‘Do you belong to this group or that group?’.
That is an ntter simplifiention of issnes and it is all verv we!l for the Fennnrable
Maulana to hold forth that India will go to war under thiz banner or that banner.
But that surely is not the way that a responsible House or a responsible country
views the situation. We have proclaimed during this past year that we will
not attach ourselves to any particular group. That has nothing to do with
neutrality or anything clse or passivity. If thera is a big war, there is no parti-
cular reason why we should jump into it. Nevertheless, it is a little difficult
nowadavs in world wars to be neutral. Any person with any knowledge of
international affairs knows that. The point is not what will happen when there
is & war. Are we going to proclaim to the world, taking the advice of Maulana
Harrat Mohani that when war comes we stand by Russia? Is that his idea of
foreign polioy or any policy? That shows to me an amazing ignorance of how
any foreign affair can be conducted, We are not going to join a war if we can’
help it: and we are going to join the side which is to our interest when the
choice comes to it. Theye the matter ends.

But talking about forelgn policies, the House must remember that these are
not just empty struggles on a chess board that are going on. Behind them lie
all manner of things. Ultimately fareign poliey is the outcome of economic

licy and till that time, when Indin has properlv evolved her econamic poliey,
er foreign poliey will be rather vague. rather incohate, and will rather grope
about. Tt is well for us to say that we stand for peace and freedom and yet
that does not convey much to anyhody, except a pious hope. We dn stand for
peace and frecdom. 1 think there is something to be said for it. There is some
meaning when we say that we atand for the freedom of Asian countries and for
the elimination of imperialistic control over them. There is some meaning
in that. Undoubtedly it has some substance but a vague statement that we
stand for peace and freedom by itself has no particular meaning, hecance every
country is prepared to say the same thing, whether it menans it or
not. Whatthen do we stand for? Well, you have to develnp then
this argument in the economic fields As it happens today. in sp'te of the fact
that we have been for sometime in authority as a Government I reegret that we
have not produced any constructive economic scheme or economic nnlicv thus
far. Again my excuse is that we have been going through such amasine times
which has taken up all our energy and attention that it became diffienlt to do
80. Nevertheless we shall have to do 80 and when we do so that will g8%rmn
our foreign policy. more than all the specches in this House.

4. P W,
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We have sought to avoid these foreign entanglements and joining one bloe
or the other. The natural result has been that neither of these big blocs looks
with favour on us. They think that we are undependable, because we cannot
be made to vote this way or that way. Last year when vur Delegation went to.
the United Nations it was the first time that more or less an independent dele-
gation went from India. It was looked upon a little askance. They did not
know what it was going to do. When they found that we acted according to
our own will they did not like it. We were unpopular last year in the United
Nations. I do not mean individually but in regard to our policy and they could
not quite find out what we were or what we were aiming at. There was a
suspicion in the minds of one group that really we were allied to the other group
in secret, though we were trying to hide that fact and the other group thought
that we were allied to the first group in secret though we were trying to hide
that fact. This year there was a slight change in this attitude. We did many
things which the other wroups disliked but the comprebension came to them
that we were not really allied to any group, that we were trying to act according
to our own lights and according to the merits of the dispute as they seemed to
us. They did not like that of course, because the position today is that there is
so much. passion about it and so much fear and suspicion of each other between
these rival great powers and groups that anybody who is not with them is
considered as against them. So they did not like what we did in many
instances: nevertheless they respected us much more, because they realised
that we had some kind of an independent policy, that we were not going to be
dragooned this way or that, that we may make a mistake as anyone can, never-
theless we were going to stick to our own policy and programme, so that while
we possibly irritated some of our friends even a little more than last year, we
got on much better with everybody, because they understood that we did stand
for something. That is the background of it. :

To give the House an instance of how we functioned, take this Palestine
affair which has given rise and will give rise to a great deal of trouble. We took
up a certain attitude in regard to it which was roughly a Federal State with
autonomous parts of it. It was opposed to both the other attitudes, which were
before the Unjted Nations. One was partition which has now been -adopted:
the other was a unitary state. Wa suggested a Federal State with naturally an
Arab majority in charge of the Federal State but with autonomy for the other
regions—Jewish regions. After a great deal of thought we decided that this
was not only a fair and equitable solution of the problem but the only real
solution of the problem. Any other solution would mean just fight and conflict.
Nevertheless our solution—which ss the House will remember was the solution
given in the minority report of the Palestine .Committee—did not find favour
with most people in the United Nations. Some of the major powers were out
for partition and they therefore pressed for it and ultimately got it. Others
were 8o keen on the unitary state idea and were so sure of at any rate preven-
ting partition or preventing a two-thirds majority in favour of partition that ihey
did not accept our suggestion. When during the last few days partition some-
how suddenly became inevitable and votes veered rourd to that owing to the
pressure of some of the great powers, then suddenly it was realised that the
Indian solution was probably the best and a last minute attempt was made in
the tast 48 hours to bring forward the Indian solution, not by us but by those
who wanted a unitary state. It was then too late. There were procedural
difficulties and many of the persons who might have accepted this solution had
already pledged themselves to the partition side. ‘And so ultimately partition
was decided upon by a two-thirds majority, with a large number abstaining from
voting, with the result again of trouble now and a great deal of trouble in the -
future in the Middle East. I point this out to the House as an instance that
in spite of considerable difficulty and being told by many of our friends on either
aide that we must line up this way or that we refused to do so and I have no



1262 CONSTITURNT ASSEMBLY OF INDIA (LEGISLATIVE) [4tm Dmc. 1947

[Pundit Jawaharlal Nehru]

doubt that the position we had taken up was the right one and I have no doubt
%ci‘t that that would have brought about a solution as no other decision would.

st applies to many other things. But inevitably that means that to some
extent we have to plough a lonely furrow in the United Nations or in inter-
national conferences of this type. Nonetheless that is the only honourable and
right position for us to take up and I am quite sure that by adopting that posi-
tion we shall ultimately gain in national and international prestige, that is to
say, when we take a long view of the situation, not a short view of getting
immediately a vote here or there. I have no doubt that fairly soon, in the
course of two or three years, the world will find this attitude justifying itself and
that India will not only be respected by the major protoganists in the struggle
for power but a large number of the smaller nations which today are rather
helpless would probably look towurds India more than to other countries for a

in such matters. -

May I in this connection say that during this last session of the United
Nations General Asscmbly many very difficult and very ocontroversial issues
were raised, and our Delegation had to face extraordinarily intricate situations.
1 should like to pay a tribute to our Delegation, specially to the leader of the
Delegation.

Honourable Members often put questions about appoiutment of ambassadors,
members of delegations and the like and rightly so, becsuse the House should
be interested in such important appointments. May 1 say to the House that
nothing is more difficult than to make these appointments, because they are
not just appointments of persons who may be able but appointments of parti-
culgr persons to particular places where they must fit in. which is an extra-
ordinarily difficult thing. In the key places of the world the ideal Ambassador
must be some kind of super-man. It is so difficult now not only to understand
the intricacies—that is not difficult—but to keep friends with everybody and
yet to advance your cause. After all we have been in the past discussing
foreign affairs outside, in other assemblies, or incidentally here, rather in an
academic way, rather in a college debating society way. That is, we talk of
high policies but we do not come to grips with the quustion when we have to
say ‘yes’ or ‘'no’ to a question and take the consequences of that. If the House
will forgive my saying so, even in today's debate many of the speeches were of
an academio kind which did not take into account the vital questions which
concern the world today which may mean peace or war. But when the House
will have to fa:e the question Ly having to take a decision Wwhich may lead to
war or peace, when one comes face to face with realism, then one cannot rely
merely on idealistic principles. Foreign affairs is utterly realistic today where
o false step, a false phrase makes a difference. The first thing that an
Ambassador of ours has to know is to shut h'’s mouth and give up public or
oven private speaking. It is not -« habit which we have developed in our past
eareers—of being completely silent almosf.  Yet that has to be developed and
in private one has to be silent lest what one savs mi-ht ‘njure the cause of the
nation, might create international ill-w'll and so on and so forth. Tt is in this
background that I should like the House to consider internat‘onal affairs—this
realistic background, this notion that this is not merely some naughty men
playing about and quarr llint with cach other. some sfatesmen in Amer‘ca and
the U.S.S.R. or the British imperialism lurkint in the dis:ance behind the
eurtain and doing somethine. We have talked so much about British
smperialism that we cannot get out of the habit of it, whether it is there or not.
But it ia by coming to grips with this subject in its ecconomic. political and
various other aspects, trying to understand and realize it that ult'mately
matters. Whatever policy you may lay down, this foreign affairs of any
counfry is to find ous what is most advantageous to your country. We may talk
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about international goodwill and mean what we talk. We may _ta-lk about peace
and freedom and earnestly mean what we say. But in the ultimate analysis a
government functions for the good of the country it governs and no government
dare do anything which in the short or long run is manifestly to the disadvantage
of that country. Therefore, whether a country is imperialistic or socialist or
Communist, its Foreign Minister thinks primarily of the interests of that
country. And no doubts so. But there is a difference of course. Some people
may think of the interests of their country regardless of other consequences or
take a short distance view. Others may think ‘‘No, in the long term policy
the interest of another country is as important to me as that of my own
country”’. The interest of peace is more important because if war comes every-
one suffers, so that~in the long-distance view self-interest may itself demand a
policy of co-operation with other nations, goodwill for other nations, as indeed
it does demand. Every intelligent person can see that if you have a narrow
national policy it may enthuse the multitude for the moment, just as &
communal cry has done, but it is bad for the nation and it is bad internationally
‘because you lose sight of the ultimate good and thereby endanger your own
good. Therefore we propose to look after India’s interests in the context of
world co-operation and world peace, in so far as world peace can be preserved.
We propose to keep in the closest terms of friendship with other countries unless
they themselves create difficulties. We shall be friends with America. We
intend co-operating with the United States of America and we intend co-
.operating fully with the Soviet Union. We have had, as the House knows, a
distinguished Representative of the Unitcd States here for some time past.
Within a week or two we shall have a distinguished Representative of the Soviet
Union here, in the Soviet Embassy which is heing opened in New Delbi.

I should not like to say much more at this stage about foreign affairs partly
for lack of time, partly because it is a little difficult to discuss these matters.
Some of the Honourable Members may perhaps let themselves go about what
should be done in China, Japan, Siam and Peru. but I fear it is a little difficult
and it will be a little irresponsible for me to talk about these various matters.
Naturally India is interested in Asian countries even morc than the rest of the
world. We have had an Asian Conference; and at this moment we have a
distinguished visitor, the Prime Minister of Burma, here. May I say in this
connection that some people are under a misapprehension that we are conduct-
ing special negotiations with the Burmese Delegation here? That is not quite
true. It has been primarily a visit of courtesy. At the same time, of course,
we have broadly explored the various questions, discussed various matters of
common concern, not with the idea of suddenly coming to decisions in regard to
these intricate matters now but rather to lay the foundations for future talks.
May I also say that the Prime Minister of Burma is interested, as many of us
have been, in closer association, not only between Burma and India but between
various other countries of Asia also? We have discussed that also, uot again
with a view suddenly to come to decisions because these things take a little
time to grow. They all indicate the new spirit of Asia which wants Asian
countries to draw closer together in defence of themselves and in promoting
world peace.

Coming to another part of this cut motion in regard fo Indians in the British
Commonwealth, that is an old subject and a painful subject. I entirely agree
with any criticism that might be made that we have not been able to do any-
thing substantial in this direction. Soinething has heen done in Canada o»
alsewhere but nothing subsfantial has yet been done. Now, the odd thing is
#hat this subjeet becomes more and more difficult $o deal with and net easier.
Indians have gone %o these British Colonies and Dominions in the past i1. various
forms, as merchants, traders, workers, indentured labourers amd the rest.
Lookimg back on this history of Indlan emigration abroad, and including in thap
the hwmblest of those who went from Indis, it reads slmost like a romance
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how these Indians went abroad. Not even citizens of a free country, working
under all disadvantages, yet they made good wherever they went. They worked
bard for themselves and for the country where they were in. They made good
themselves and profited the country they had gone to.

[At this stage Mr. Speaker vacated the Chair which was then occupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmen)].

It is a romance and it is something which India can be proud of, and may I
say most of all of those poor indentured labourers who went out under unhappy
conditions and who through their own labour, gradually worked their way up.
That is so. It is also true that India, being a country that in spite of every-
thing, has sabounding vitality and spreads abhroad. It rather frightens our
neighbour countries, just like China which is also a country with abounding
vitality and an abounding population. We spread. We tend to overwhelm
others both by virtue of our numbers, and sometiines by virtue of the economie
position we might develop there. That naturally frightens others who may not
have that vitality in them, and they want to protect themselves against it, and
then questions arise of vested interests which India has developed or Indians
have developed there. Those questions have arisen, and while on the one hand
we are obviously intent on protecting the interests of Indians abroad, on the
other hand we cannot protect any vested interests which injure the cause of the
country they are in. There is that . difficulty. Nevertheless, undoubtedly we
shall try to do our best to protect all legitimate interests.

Now one word more. I will not take more of the time of the House. An
Honourable Member, Mr. Kamath, I think, referred to the expenditure incurred
in Embassies. Now first of all, one of thc minor headaches I have had to suffer
from is u relatively new tendency in old and new newspapers alike to publish
without check or hindrance the most amazing lies. It is impossible to keep pace
with that It is undesirable always to go about contradicting every little thing
they say. It just cannot be done, and Delhi has been inflicted by some new types
of papers and journals I have come across, which do not raise either the stature
of Indian journalisin or anything else. So many of these stories are not true
that have appeared. I read somewhere about the U. P. Government presenting
(T think in a Delbi paper) Rs. 20,000 and 200 saris to Mrs. Vijayalakshmi Pandit
on her departure to Moscow. I read all manner of the most malicious and
unfounded and false statements in these papers about Mr. Asaf Ali.

Now, coming to this question of cost, the figure Mr. Kamath mentioned of
8 lakhs of course has no relation to fact. I do not know what the figure is.

Shri H. V. Kamath: I did not vouch for the truth of it; I said it was only
a8 press report.

The Honourable Pandit Jawaharlal Nehru: I suggest that if Mr. Kamath
mokes any statements, he might investigate them before he makes them.

What I should like this House to remember is this, that these ambassadorial
appointments have to keep up a certain dignity and a certain status. It is
no good our sending an Ambassador and not giving him a house to live in, not
giving him furniture in the house, not providing him with the minimum where-
withal to mcet others properly and decently. I doubt if any country, big or
small, is conducting its ambassadorial establishments in such a cheap way as
we aro doing. A great deal of criticism has been made about our Ambassador
in Moscow getting furniture from Stockholm. Well, how a house has to be
furnished in Moscow, of course Honourable Members do not realise. It just is
not possible to furnish it easily in Moscow. You get an empty house. We
thought of sendirg things from India, but it was almost a physical impossibility
unless we spent vast sums over aeroplanes carrying chairs and tables from here.
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Of course it could be furnished alternatively with Russian ' furniture. The
Russian people, and sall credit to them for this, ever since. this war, are.so intent
on doing what they consider to be the fundamental things that they refuse to
waste their time on the accessories of life. They have to build up their country .
after the most horrible suffering and damage they suffered in the war .and they
are building it up in regard to the major undertakings. They go about:in.
patched up clothes and broken down shoes. It does not matter, but they .are.
building dams, reservoirs and factories and the rest which they consider more
important. So it 18 noy easy to get any of these small accessories of life for the »
moment. The only things you can get in Russia are antique pieces of Czarist
days which are frightfully expensive. The result is that our Kkmbassy in Moscow.
has to go to Stockholm for its chairs and tables, and as these were urgently
required—ottice equipment, etc.—our Ambassador had ‘to go there. = But of
course the visit to Stockholm was not merely, Members of the House should
realise, to buy furnivure. When an Ambassador goes elsewhere, the Ambassador
does other work too, and any kind of shopping that might be done js.incidental.
thereto.

1 am grateful to the House for their kind sentiments and their expresgions,
of goodwill for our attempt to follow a certain rather vague polcy in regard, to
Foreign atfairs. 1 wish 1t was a more definite poucy. 1 thunk 1t is growing morg
definite, and in this connection may L say that at the present mowent no.
country, lncluding the Big Powers with thewr long sradiuions of roreiyn Atfa.rs,.
has got anyihing which might be calied a precise and detimite lorewgn policy,
because the worid itself js 1n & Hud condition. Ut course if you call it & dennite;
poucy of one great country looking with bitter dislike upon ‘another and suspects
Ing 1v, that may be the founusuion ot poucy, but that s not poicy, vhat 18 just
passion sud prejudice.  Otherw.se there 1s hardiy auny very deopiie poucy in
any country aud uhey are trying to Ot In their poucy there day to duy 10 cuanging
cirewnstauces. :

Prol. N. G. Banga: Sir, 1 beg to ask for leave of the House to withdraw
the cut motion. : o

Mr, Obhairman: Has the Honourable Member Jeave of the House to withe
draw the cut moton? ‘

The cut motion was, by leave of the Assembly, withdrawn,

Mr, Chairman: The question is:

“That & sum not exceeding Ks. 20,76,000 be granted to the Governor Gemeral to defray
the charges which will come in course of payment during the period 15th Aggust, 1847 te

3lst March 1448, in respect of ‘Mimsiry of kxternal Aftawrs and Commouwesith Hela
tions’.” B

The motion was adopted.
DemaND No. 20—MINISTRY oF INDUSTRY AND. SUPPLY

The Honourable Shri R. K. Shanmukham Ohetty: Sir, I move:,

Awijop 0} [elouep)ri0nioof) oy} 0} PAUELS o 000'Q0'ZT 'SP IUIPOXS jou wons ® ey,
the charges wiich will come in course of payment during the period 15th August 194'; to
3lst March 1948, in respect of ‘Mimstry of Industry and Supply’.” °

Mr, COhairman: Motion moved:

“That & sum not exceeding Rs. 12,03,000 be granted to the Governor-G
the charges which will come in course of payment during the period 15th in:?.l.:,,wlg:;‘g
3lst March 1948, in respect of ‘Ministry of lndustry and Supply’,”

Removal of Control over Cloth, Yarn and commodities other than Food

8hri Mohan Lal Baksena: Sir, I move:

&.?‘ﬁ.}; the demand under the head ‘Ministry of Industry and Supply’ be reduced by
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Bir, you are aware that & great deal of controversy has been going on In
the country about controls. 1t has engaged the anxious consideration of our
lesders and hass been causing much headache to the Ministers who are res-
ponsible for the administration of the controls; and it has been agitatng the
public mind. Lately, 8ir, s meeting of the All India Congrees Commitiee
puud.huoluﬁonwhiehwithyourp_ermmsionlwouldhketoreadtome
House:
N “The A. L. C. C. has boen alsrmed at the disturbance of normal life by the various
controls, especially in regard to food stufs and clothing. These have promoted black-
marketing, boarding, corruption and other evils; they have interfered with the process of
self-reliance and srrested Lhe incentive to production, especially in the matter of growing
wore foodstuffs and the manufacture of bandspun and hand-woven khadi in the thousands
of villsges in Indis.

The Committes are therefors of the opinion that the Central and Provincial Govern-

ments should give urgent consideration to the problem of de-control as early as possible
without detriment to the public good.”

S0 far ms we of the Congress are concerned we are bound by this Resolu-
tion aud we have to further it through this House. But you may be aware
thas ¢ven in this House a Cut Motion was moved during the Budget Session
in March and all sections of the House were practically unanimous that the
ocutrols should be removed, that corruption should be reduced and that efforts
sbould be made to increase production. Not only every section of the House,
bus Memnber sfter Member from every Province rose in his seat and gave ous
she sufferings of the people, the way in which these controls are being adminis-
tered and the way people were suffering for want of essential commodities—
sod they were not baving even the bare minimum which was prescribed by
she rationing rules. And if I haye raised this question again, it is to get the
verdiot of the House that the House has not changed its opinion; for whatever
was said at that time—Il do not want to repeat those very arguments, 1 would
only say this—those arguments have greater force now, they apply with greater
toros today than they did at that time, and the working of the Department has
shown that instead of responding to the request of the Members in this House, |
the Department has neither sucoeeded in reducing corruption nor has it succeeded
in increasing production. On that occasion, Sir, you will remember that one of
the members of this House, who was not a theoretician like myself or Professor
Ranga, but who knew his business, who was in the trade, who himself was work-
ing his mill, suggested & scheme by which he said that the production of every
mill could be inoreased by 25 per cent. At that time the figures were 4,500
million yards of mill cloth and 1,500 million yards of handloom cloth., 7The
Finance Minister has told us thay this has gone down and that now it is 8,900
million yards of mill cloth and 1,200 million yards of handloom cloth.

8ir, that Member not only made the for increasing production,
bus at the instance of the then Industries Member, he agreed to work his mills
on thoss very lines. After working his mill according to his proposals, he
showed that the uotion had gone up; it had increased and one of the
members of this House who happens to be a Member of the Government, him-
self went round and satisfied himself about the claims regarding increase in
production, that the scheme wag practical and thas production could be in-
oreased. But the Government of India, the Industry and S8upply Department,
and still more the Textile Control Board, did not agree with that proposals.
Evea then, when that Member who originsted the scheme—Mr. Vadilal—
wrote to the Minister in Charge, he was advised that he may carry on that
schemo in his own mill while other mills would be advised later on. After
two or three months, sinoe he_vupoducingeomcountsofyam which
meant & loss ip profits though increase in production, he wrote back saying
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““How !ong may I go on like this? When other mills make money, why should
the sharehoiders of this mill suffer?’’, and the reply from the Honourlb.le,
Member was ‘‘You may go on, you must do your duty whether others do it
or not’’.

Now, what steps are being taken to increase production? A few weeks
ago there was a recommendation by the Textile Control Board that the prices
of cosarse cloth should be increased. And why? So that the mills may give
up producing fine cloth—not because these mills were losing by producing fine
cloth. So that they may give up producing fine cloth and manufacture more
coarse cloth, prices of coarse cloth were to be raised. This was recommended
by the Textile Control Board and this caused much headache to our Ministers
in the Cabinet for some time. I am glad that the Cabinet turned down that
proposal. But still, what T suggest is that the Cabinet should have reduced
the prices of finer cloth so that the mills should have taken to producing more
of coarse cloth. That was not done.

So. from what T know of the working of this Textile Control Board and the
working of this d&'oth control, T can say that the Textile Control Board has
been working in the interests of mill-owners. Today in this House we heard
that even the figures supplied by them regarding production were not correct
and the Honourable Member in charge was not in a position to say whether
they tullied with the figures of actual production. As a matter of fact, the
working of controls will show that during this time, on the one hand it has
given huege profits to these mill-owners and on the other it is brought money
to the coffers of the Government; and then it hag produced corrupfion—it has
broughkt monev to the middlemen who were operating in the black-markes.
Of course. T do not want tn sav anvthing about the Government servants and
those nersons who are working in those Departmnts who number a legion. If
vou will onlv look at the Telephone Directory, you will find the names of the
officers of these Departments running to 10 pages, which means at the rate of
40 officers per nage, 400 officers. And who are these officers? Leave aside
the Joint Secretaries who are about half a dozen. Then come Deputy Secre-
taries and Assistant Secretaries. Then there are Directors, and not only
Directors. There are Deputy Directors, and every Director has got three or
four Deputy Directors. After that, they have got Assistant Directors, three or
four for each Denntv Director. And aenin, thev have got Deputy Assistant
Directors. Thus, Directors, Deputy Directors, Assistant Directors and Deputy
Assistant Directors. Mv friend Mr. Santhanam pointed out this morning how
mu~h money is heing spent not onlv on their salaries, but their honoraria,
allowances and special pavs. Tf you go into the historv of these gentlemen
who are working in this Department. and hold offices like Assistant Denuty
Directars and so on, vou will find that in 1928 or 1989 they were getting about
Rs. 150 or 200, or not more than Rs. 250, and todav they are most of them
getting more than Rs. 800. T do not want to suggest that if there is a deserving
person. he mav not he promoted, but these persons, because they have got
some extra work, thev are given special pay. Not only that, so far as corruption
is coneerned, controls and corruption have become more or less synonymous.
So manv versons have come to me and told me that corruption has increased
in these Departments. Corruption may or may not have increased, but
there ix no doubt that it has not decreased. Many people have told me to send
rnvhodvy whom T liked to one of those Departments,—of course, the Supply
Denartment is not excluded—where from the peon to the highest officer the
=pirit of corruntion nrevails. Yahan sukha kam nahi chalega (Nothing can be
done without monev). They have challenged me to go and verify this. Of
rourse. T could not do so. ’

_So far as T am concerned. Sir. controls are only means fo an end, the end
heine that there should be equitable distribution of commodities at moderately
chean prices within the reach of the ordinary man. Have the controls served
that end? Have thev succeeded in placing these articles within the reach of
our ordinary man? T am not discussing food eontrol, becasue a special day
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-has been allotted for it. But it is well known to everybody—it is an open
secret—that today people are getting not more than 2 chhattaks of wheat and
the rest they are getting from the black market. A leading mill-owner told me,
wnd that in the presence of one of the Premiers and one of the Ministers of this
Government, that he had to go to the black market for petrol, because his
puests wanted cars and he could not help going to the black market. Then,
I asked bim, ‘‘Is petrol the only thing for which you get from black-market?’’
H: said: ‘I am getting 4 chhattaks of wheat per head. It does not suffice for
our needs. We require 8 chhattaks and the balance we get regularly from the
black-market.”’ When things have come to this, when controls have become
such a far-e, when they have led to 8o much corruption, when they have not
‘succeeded in bringing these articles within the reach of the people, the
A.-I. 0. C. has rightly come to the decision that these controls should be
removed as early as possible.

. Now, 8ir, T am one of those who if necessary would rather take over all
these mills and nationalise them. I say, you do it if you can. I do not stand
for these mill-owncrs. 1 want that our people should get cloth to wear. There-
fore, I would suggest that before you remove the controls, you must have a
scheme like the one suggested by my friend Mr. Vadilal or any other scheme,
by ‘which produstion may be increased, and you may de-control the prices and
the distribution, But then, you must have two checks. First of all, you must
lisve a check on the production. You must see that the mills produce more
coarse cloth and yarn. If they produce more coarse cloth, they will require
less varn for fine cloth, and more yarn will be available for the handloom
weavers. On the one hand T want this, and on the other hand, I want that
there should be a check on the export of -loth. Prices may shoot up for some
time, but I hope that after some time, things will settle down and corruption
will decrease. Until we are in a position to nationalise these industries, we
iiave no other course hut to de-control. I have no intention of going into the
heavy expenditure which the Supply Department means to the Government of
India. Besides this, we have got an army of officers and persons who are
workine in the Provinces. And who are these persons? They were recruited
from Civie Guarde many of whom were not even qualified according to the
Government rules but be~ause in those days they happened to support the
Government or they happened to become favourites with the local officials, they
were appointed.

Sir, since T have no more time, I do not want to take into consideration
other items like ‘ron, cement etc. But my suggestion is this. Let the Govern-
ment of India take courage in both hands and act boldly. I know there are
peonle who sav that Bengal may be repeated. I am not one of those who
helieve that Beneal will be repeated. So long as our leaders are at the helm
of aftnira, Bengal cannot be reveated and will not be repeated. If necessary,
wr will take over all these mills. Gandhiji said in the very beginning, befofe
the incention of controls, in the year 1942 that we must have control. Of
course he did not refer to Government ~ontrol. He said that we must control
ovr hahits and reduce our consumption of cereals. Then we did not pay any
hoed to him. 8o todav also we are trying to do the same thing. I think, Sir,
that T eannot do better than conclude mv observations by reading the portion
of -the snecch which Mahatmaji made after the Resolution of the A.-I. C. C.

was passed. He said:

*“T most keen _vou for & moment over the most debated question of control. Must the
volce of the peonle he dmvned bv the noise of the nandits'. who claim to know all about
the virtue of myfrn!a? Wou'd that our Ministers who are drawn from the people and are
of the neonle will listen to the voice of the people rather than of the controllers of the
red tape which thev kmow did them infinite harn when thev were in the wilderness. The
pandits then ruled with a venweance. Must thev do so even now?! Will not the people
heve an opportunity of committing mistakes and learn by them? Do the Ministers nob
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k that they have the power to resume control whenever necessary, if de-control is .foun
ton;:ve l:oen grmful to t.h]; public. In any instance out of the sample’s, by no means exhalns-

tive that I have given above.”

With these words, Sir, I move.

Mr. Chairman: Cut motion moved:

“That the demand under the head ‘Ministry of Industry and Supply’ be reduced by
Rs. 100."’

Shri Khandubhai K. Desai (Bombay: General): Mr. Chairman, Sir, while
supporting the cut motion moved by my Honoursble friend, Mr. Saksena, I
would like to make a few observations, particularly with regard to the cloth
situation.

The motion wants to discuss the whole policy regarding the cloth control and
my friend Mr. Saksena has sugegested that the control over the cloth should be
removed. The question is whether the cloth control as it has worked during
the last 8} years has worked in the interests of the consumers for whom the
control has been imposed or whether it has worked in the interest of the
manufacturers who had been, as a matter of fact, the whole Cloth Control Board.

An Honourable Member: Also the Black Marketeer.

Shri Khandubhai K. Desai: Now, Sir, how has the cloth control worked ? That
cloth control has reallv not controlled the profits nor controlled the earnings of -
the intermediaries which it was intended to do. If it has rontrolled anything,
it has controlled the poor consumer from getting his requirements and on some
occasion T pointed out that the profits made in one year, 1943, was really 2,000
pre-war gross profits of the industry were only five crores, whereas in the year
1943 they were about 109 crores and if the average for the war years is taken,
it will be found that the whole average of the seven vears works out at about
1,000 per cent. over the pre-war level which were only five crores. That is how
the cloth control has worked; the above are the average figures for seven years
of war period. '

Now, Sir, after the control, what are the profits? The Mill-owners came
forward a year back saying that the industry is not payving and they have given
certain data on which some Ad hoc Committee was appointed bv the Govern-
ment and this committee recommended that some increase shonld be given to
the coarse cloth. The question was not whether the mills working the ~oarse
counts were making losses. The question was that thev were not makine com-
parativelv better profits comnared to the fine count. Therefore it shenld have
been decided to reduce the finer count price, but the decision which the
Industrial Committee of the Control Board took was that the fine count cloth
vrices should be increased by six to eight annas in‘the yard and it would have
meant about 30 crores of Rupees which would have gone to subsidise the coarse
count mills.

Now, Sir, the data that appears to have been supplied to the Ad hoe
Cqmmﬂ tee by the Industry was essentially wrone. As it is, Sir, ‘it has been
pointed out that in the year 1947 the mills are likely to make onlv 10 crores of
Rupees, whereas the facts are that in the year 1947 the mills are likely to make
30 crores of Rupees and on top of it the subsidy of 30 crores of Runees would
have gone from the consumers. So it would have been 80 crores of Rupees

Let us see now how it will work out. The profits of 60 crores would have been
«qual more or less to the profits which they were making in 1944, Instead of
reducing these profits, instead of five crores, let them be given 10 crores wh'ch
will meet all their requirements. But I must say that for the first time the
Government of India has taken courage to scrap this scheme and the country
is really grateful to the Honourable the Minister for Industry that he has saved

to the :oor consumers a sum egual to 30 crores of Rupees, which is not a smal]
amount,
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ile I am speaking on this issue, I am reminded of a well-known Sanskrit
sloka which says:

. gfam 4T ¥R, a1 aee fa g |

But what was being done about five months back was that something contrary
to this sloka was being done. The poor were being deprived of 80 crores of
Rupees to pay to the rich who were already earning six times the amount which
they used to earn before the war and therefore, Sir, I would ‘very strongly
support the suggestion made by my friend for de-controlling the cloth.

Now in this respect, Sir, it is being made out that the industry is not able
to produce the clotEGsuﬁcient for the country and so the control required to be
maintained. 1 think that the data supplied by the Industry is wrong, because
as 8 common man, I do not understand why it is 80? Whereas before the War
the shift looms that were working in the industry were about 2,380,000, while
today they are working—including night and day—in the neighbourhood of
8,60,000. %ven taking into consideration the reduction in the number of hours
from nine to eight, certain disturbances which might have come in the way of pro-
duction, I should feel, Sir, that the production today should not be less than
5,000 million yards. But it has been quoted this morning by the Honourable
Minister for Industry that production is in the neighbourhood of about 4,000
million yards. I am sure, 8ir, that from 15 to 20 per cent. production goes
into the black market, which has not been accounted for. Otherwise the
industry is producing today cloth which is really 800 million yards more than
what it was producing before the war which was 4,200 million yards. The Mill-
owners will very vehemently deny this and say that it is not so. Then as the
representatives of this country we can certainly ask them: Where has production
gone to-day by working 8,860,000 looms even for eight hours? Assuming there is
no disturbance of any sort, the production would come to 5,400 million yards
on the ordinary basis of calrulations. I give allowance for 400 million yards.
Even then the production should be 5,000 million yards and there is no doubt
about that. Reocently about a fortnight back there have been raids in Ahmed-
abad and Bombay. The raids were made for some other purpose. But what
can be found except the cloth there? This cloth was found, which runs into
several hundred bales. Where has that black market cloth come from? It
must have come direstly from the mills and there may be a silent conspiracy
between the Department and the manufacturer. I am quite sure that if the
de-control is the po'icy of the Government, there would not be much d'fficulty
in getting the cloth. There is one other result of this present control system
sbout which the nation cannot be silent. The control as it is worked out gives
a partioular price to any cloth, of whatever quality. 8o the industry has
doteriorated. The best sloth gives the same price as the worst cloth, because
the price in scheduled to be same. And as such the manufacturer is not
interested in the quaslity of the cloth, and the result is that what used to last
for a couple of months now does not last more than half that period. That is
olso one of the reasons why there is this artificial scarcity of cloth. Sir, it has
been stated that the workers have become very inefficient, that there is a lot
of absentesism, and what not. From my close contact and touch with the
industry T am in a position to state very definitely that as a result of cloth
control and the fixing of prices at a level which gives to the manufacturer a
margin which is unimaginable, it is the manufacturers themselves and the
technicians who have become very inefficient and lazy. Naturally when the
manufacturer himself does, not care for the quality of his produstion and the
teobnician does mnot care for his quality, the employees also may have
svmpatheticalls become a little more negligent. I think it is a s¥mpathetic
kind of sabotage. It has been stated that as a reduction of the hours from
nine to eight the production has gone down pro rata. But what we actually
find is that in quite a large number of mills in most of the important centres
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of the industry—like Ahmedabad and Bombay—the production has been made
up to the extent of 4 to 5 per cent. So if any allowance is to be given for
reduction of hours it should be 73 per cent. and not 124 per cent. as it is made
out to be.

I must say that for all these sins of omission and commission we must
absolve the present Ministry of any guilt because, like all other kinds of legacy,
they have to carry the heavy burden of this particular legacy, and they are
carrying it with great capacity, strength and courage. I say that production
is a proposition which cannot be allowed to take its own turn according to the
whims of the employers. The workers are interested in production and in
giving the best of production to the country. And on bebalf of the Indian
National Trade Union Congress I can assure this House that the textile workers

in this country will do everything in their power to step up production

6 p .M. provided they get the co-operation of the employers. When that

co-operation is not available from manufacturers I would strongly urge
on Government to take charge of the industry; and I am quite sure that the
working classes of this country will respond to the call of Government but it will

not be possible for them to respond to the call of the manufacturers wha want to
exploit the whole country.

Sir, I support this cut motion and say that control as far as distributior
and price are concerned, should be removed, and the control as far as production
is concerned, should be kept by Government, and it must be tightened up so
that the country will get the cloth that it requires and not the cloth which the
manufacturers want to produce for profit.

The Assembly then adjourned till Eleven of the Clock on Friday, the 5th
December, 1947.
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